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l- Grievance in this application is inter — alia is against District Survey report for riverbed sand
mining in District Saharanpur which is said to be without conducting replenishment study
as required under the Sand Mining Management Guidelines, 2020. The mining sites are
within 1 K.M. from Kalesar National Park and U.P. Elephant Reserve which is prohibited as
per MOEF&CC order dated 08.08.2019. Mining is also in prohibited area being upstream of
Hathnikund Barrage in Saharanpur. Cluster Impact Assessment has not been done as
required. The sand mining has been continuing even during the locked down period. The
above report shows that there is noncompliance of the direction as the task has been assigned
to the Technical Committee at the District level which does not comprise of experts. The
micro assessment of the area is required to be done with the involvement of experts.

- A report was sought from District Magistrate, Saharanpur and SEIAA, U.P. vide order dated
29.06.2020. ;

3- Accordingly. a report has been filed on 13.07.2020 to the effect that leases were granted
prior to the Sustainable Sand Mining Guidelines, 2020. However, the fact remains that the
replenishment study is required even de hors the said Guidelines, the objections of the
applicant may be responded to by the Department. The applicant is at liberty to file a fresh
representation before the District Magistrate , Saharanpur and SEIAA, U.P. within one week
from today with reference to the report filed on 13.07.2020.

4- Let a fresh report be furnished by the District Magistrate, Saharanpur and SEIAA, U.P.,
dealing with the objections of the applicant, before the next by E-Mail at JUDICIAL-

NGT@GOV.IN_Preferably in the form of searchable PDF/OCR Support PDF and not in the
form of Image PDF.
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A status report has been filed before this Tribunal by Ministry of Environment, Forest and
Climate change on 15-09-2016 along with the report of High Powered Committee dated 19-05-
2016. Recommendations in the High Powered Committee Report are that mining should be done in
terms of the Mining Plan. Since in Saharanpur the investigation had not been completed, no mining
should be permitted. Mining should be only after valid consent to operate and subject to compliance
of the environmental clearance conditions which are to be enforced by the DEIAA, SPCB and
Regional Offices of MoEF &CC. There should be quarterly meeting of District Level Task Forces
for inter-state co-ordination. Recommendations have also been made for operating the check posts
and recovery of ecological compensation.

Submission has also been filed by the State of Uttar Pradesh stating that the State has
submitted approved Comprehensive mining plan for Saharanpur on 30-08-2017 which calls for
lifting of the complete ban. The State of UP had submitted a mining plan to the MoEF & CC and the
same has been filed before this Tribunal on 30-08-2017.

An affidavit has also been filed by MoEF & CC on 31-08-2017, in response to the order of
this Tribunal dated 18-07-2017. According to Ministry of Environment, Forest and Climate
Change. the mining plans of Saharanpur district have been duly approved by the State Mining and
Geology Department of Uttar Pradesh. The HPC has concurred with the same.

In view of the above, we make it clear that the order of this Tribunal dated 18-02-2016 will
not be a bar to mining in the District of Saharanpur in accordance with the conditions of the said
order and consistent with the environmental laws. Helr-a—2
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District Survey report for
river bed sand mining in
District Saharanpur which is
said to be without conducting
replenishment ~ study  as
required under the . Sand
Mining Management
Guidelines, 2020.
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K.M. from Kalesar National
Park and U.P. Elephant
Reserve which is prohibited
as per MoEF & CC order
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upstream of Hathnikund Barrage is important for
wild life and birds due to its wetland character and
habitat contiguity with Kalesar National Park in
Haryana and  Shivalik  hill forests in
Uttatakhand/Uttar Pradesh. Therefore it is suggested
to close it altogether from mining activities and
develop it as a wildlife habitat.
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5 - State Level Ell__jiironment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.p,

Vineet Khand-1, Gomti Nagar, Lucknow- 226 010
Phone 91-522.2300 541, Fax:9]- 522-2300 543
E-mail : doeuplko@yahoo.com

Website : www, Seiaaup.con
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Grievance in this application is inter - alia is against District Survey report for riverbed sand
miming in Vistriet Saharanpur which is said to be without conducting replenishinent study as
required under the Sand Mining Management Guidelines, 2020, The mining sites are within |
k.mmmm’m_tﬁﬁﬁﬁﬁﬁ'ﬁég&vc which is prohibited us per
MoEF&CC order dated 08.08.2019. Mining is also in prohibited arca being upstream of
Hathnikund Barrage in Saharanpur. Cluster Impact Assessment has not been done as required
The sand mining has been continuing even during the Jocked down period. The above report
shows that there is noncompliance of the direction as the task has been assigned to the Technical
Committee at the District level which does not comprise of experts. The micro assessment of the
arca iy required Lo be done with the involvement of experts
A report was sought from District Magistrate, Saharanpur and SEIAA, UP. vide order dated
29.06.2020
3. Accordingly. a report has been filed on 13.07.2020 to the ctfect that leases were granted prior to
the Sustainable Sand Mining Guidelines, 2020. However, the fact remains that the replemshment
study is required even de hors the said Guidelines, the objections of the applicant may be
responded 1o by the Department. The applicant is at liberty o file a fresh representation before
the District Magistrate, Saharanpur and SEIAA, U.P. within one week from teday with reference
to the report filed on 13.7.2020. -~
4. Let a fresh report be furnished by the District Magistrate, Saharanpur and SETAA, U P.. dealing
-~ with the objections of the applicant, before the next by e-mail at judicial-ngt(@gov.in preferably
in the form of searchable PDF! OCR Support PDF and noi in the form of Image PDF.
List again on 06.10.2020
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In view of ubove, the SEAC noted that as per letter no. 171/Parya/SEIAA/90/2020 dated
03,07/2020 1o Member Secretary, SEIAA, U.P., the committee o Shri Mera) Uddin. nominated

members of SEIAA and Shri Vinod Kumar, ADM (F&R) nominaicd member by District Magistrate,

Saharanpur his already been constituted in this regard. The SEAC opined that the apove joint committee



shall examine the objections raised by the applicant and will furnish a report within this month 1o SETAA
and District Magistrate; Saharanpur for filling before the Hon'ble NGT.
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(M.A. NO. 528 O 2016)
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CORAM : HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
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% 4 HONWBLE MR. JusTi . WANGDI, JUDICIAL AER/
¥’ BoNBLEDR. NAGIN.NANDAEXPERT MEMBER, '\
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- Date and ~ . Orders of the Tribunal
' Remarks
Item ﬂi’;- 1. The matter of illegal mining in the flood plain of river
10 to
August 08,)| Yamuna in the Districts of Yamuna Nagar, Haryana and
' {( e Saharanpur, Uttar Pradesh was the subject matter of
R
consideration by this Tribunal in judgment dated
' 18.02.2016.
The Tribunal constituted a High Powered Committee
headed by the Secretary, Ministry of Environment, Forest




Item Nos.
10 to 13

w ut
2018

H_

and Climate Chanor o
Climate Change with the representatives of the States

of Haryana and Uttar Pradesh. The States were required

to submit mining plan consistent with the statutory

provisions indicating the methodology to be followed for

permitting mining on the river bed and conditions

required to be imposed. The plan way to provide for check

posts to ensure that there is no illegal transportation of
mined material. It was directed that the mining should be

in a semi-mechanised and scientific manner or non-

mechanised manner. It should be in an environment

friendly manncr It was expected that a regulated regime

will be brought about the illegal nm -
taken

nich had already

place, direction to

compensation was also issued. There was, also a direction

for investigation and enquiry as to who was rcsponslblc '

for illegal mmmg, apart from those 1dcr£t!ﬁed in the

procccdmgs bcforc this Tribunal.

\

: onf,ls .09.201
mm.v{'né dated ,19 O$Qb16

owered Committee

ort Wmat mining should i

be d g Plan. Since in Saharanpur

in terms of the

the invcstigatibn had not been completed, no mining
should be permitted. Mining should be only after valid

consent to operate and subject to compliance of the

environmental clearance conditions which are to be

enforced by the DEIAA, SPCB and Regional Offices of
MOEF & CC. There should be quarterly meeting of District

Level Task Forces for

inter-state  co-ordination.

Recommendations have also been made for operating the




Item Nos.
10 to 13

August 08,
2018

e e
check posts and recovery of ecological compensation

Submission has also been filed by the State of Uttar
Pradesh stating that the State has submitted approved

comprel?enaivc mining  plan for Saharanpur on

30.08.2017 which calls for lifting of the complete ban
The State of UP had submitted a mining plan to the MoEF

& CC and the same has been filed before this

Tribunal on
30.08.2017.
An affidavit has also been filed by MoEF & CC on

31.08.2017, in response to the order of this Tribunal

dated 18.07.2017, According to Ministry of Environment,

Forest and Climate Change, m mgng plans of
Saharanpur district have been duly W by the State

Mining and Geology Department of UttarPercsh The

HPC has concurred with the same.

In view of thc above, we make it clear t%t thc order

,A- -

of this Tnbunhl dated 18.02.2016 wm not be a bar to

‘l\—n--l'

-’-'-__.‘—"_"_-—,-
mining in Dfatxiﬁt of Saharanpur in accaghncc with
\_‘_;"'f:m

| the condmons f the said order ,and con#tcgt with the
1 a

"1 _A el
e,[gvx.ronmen ws, ' hcr ornot th%plan"ﬁrcparcd for
' N\

d;stﬂctr%al;am J gl hiaccord wlthg}he judgment or

ronment laws 1§b‘]ect"nfattcr which can be

gone Into in any approp roceedings, if raised.

It is ‘submitted on behalf of State of Uttar Pradesh
that in pursuance of the order of this Tribunal dated
18.02.2016, a report of assessment of the value of

ecological damage has been made. Since there is no

objection to the report, the report will stand accepted.
Appropriate action may accordingly be taken in terms of

the said report by the concerned authority.




The matter stands accordingly disposed of
.......................................... , CP
(Adarsh Kumar Goel)
......................................... ,JM
(Dr. Jawad Rahim)
.......................................... JM
(S.P. Wangdi)
sassssrssavressesTen R RS REERSaNS ""EM
. Nagin Nanda) |
e 08.08.2018 |




AT D —3

Bl LI S el

SIS HERAR # e,/ a5t/ Arwer((slier srawent %) Wi/ e @ geer A @ i Rerfd—

wo | dedte | wfrw @1 | &3 @1 Am | mer wo 8w | Suafrer @ | Refa ffie | LOI a1 | wgfm | EC o | %eeT wagfaa |
o am (o ®) | w1 (=0¥o s | e &1 i | P/
%) FHAHIEA yeer Haf
7 f&A®
1| ase /4o | AR 14/1 3.10 | 69,750 16002019 U7 | 28122010 | 14012020 | 27.0652020 | 15062020 & | B
/AR | IR Y 01.11.2019 14.06.2025 %
2 | 98e are]/aAA | &M 179 /2 375 | 67,500 16002019 Td | 07012020 | 24012020 | 27.05.2020 | 06.06.2020 & | FTAA
/AR T 01.11.2019 05.06.2025 T%
3 |awe qe]/q9 | e e | 3 e Ho-3 B05 | 1,38462 | 16092019 Ud | 23012020 | 13032020 | 18062020 | 20062020 ¥ PN
/aesr | Ho 3 Y 01.11.2019 19.06.2025 T®
4 | a8 /T | TRR 8/1, 19, 22 420 | 94,500 16.09.2019 Td | 14.01.2020 | 26.02.2020 | 24.08.2020 | 06.10.2020 F | Braxa
/e | fewgaren T 01.11.2019 05.102025 TF
5 | a@e q/ T | IR gaAl 378/2, 379 /2 700 | 1,97,500 16.09.2019 U4 | 14.01.2020 | 13.03.2020 - - EC <l &
/ A= U 01.11.2019 &g SIEAA ¥
6 | dee are]/qau | a=w 1 36.00 | 7,56,000 16.09.2019 Ud | 30.12.2019 | 13.03.2020 - - wtad B
/qeSR | BRA Y 01112019
7 | age e/ | FreEre 92, 93 94, 18.75 | 3,37.955 20.01.2018 15.03.2018 = - - EC W &=
/qee | TETEIQR 116 /1, 117 /1, #¥q SIEAA
118 /1, 119/1, Shad 1
120 /1, 192 /1
e w0 34
WE T/ a | e 1/1/1 @re 2429 | 437,247 20.01.2018 15032018 | 03052019 | 22112018 | 07022019 § | f&=i®d 18.12.
/dleey | IEdArd H0—38 06.022024 TF | 2019 H R
qEC arq/do) | A 1/1/1 @fe 2429 | 437,247 04.03.2020 05.06.2020 | 11.08.2020 - - EC W &3+
9 /aAleeR | FEaHTA H0—38 ¥q SIEAA
aAftaa 2

Ae— o4 dea-6 o 3 &7 FPRIY ETEE A A e T T @ B PRV A 18422019 B FRed Rar mn @ wen R 04.032020 B g
farsifa foar mar 81



Ry, -4

Gate ! evel E m:mnmcnt Impdct Aqse‘;sment Authority, Uttar Pradesh

Directorate of hnvumnmem} U.P.
Vineet Khand- 1, Gomt Ragar Tucknow - 226 DID
Phone $ 91-522: 2300 541, Fax .91 22 L3N 547
Fomal i'rl('llp!k&rﬁl‘\'.i".nr- i

Website . www seiaaup.an

w7/t /gwogosngotono /90 / 2020 e 02, e, 200
L
Mo wri gRa ~ararfeewr, 7% faeel 3 afo vo e -90,/2020 FHE T Sod0 Wew @

| mﬁﬁmm};nﬁmwﬁa%mw%famwmﬁmﬁ?ﬂ

..“We are of the view that a factual report needs to be called for in response to the above from a joint
Committee comprising District Magistrate, Saharanpur and SEIAA, U.P. which may be furnish=d before the
next date by e-mail at judicial-ngt@gov.in preferabiy in the form of searchable PDF/ OCR Support PDF and not
in the form of Image PDF. The Nodal Agency will be SEIAA, U.P. for coordination and compliance.

A copy of this order be sent to the District Magistrate, Saharanpur and SEIAA, U.P. by e-mail for
compliance

The applicant may serve a set of papers to the District Magistrate, Saharanpur and SEIAA, U P. and fie
an affidavit of service by email by 03.07.2020.
List for further consideration on 15.07.2020.”
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[STRICT SURVEY REPORT SAHARANPUR

|

' AS PER NOTIFICATION MINISTRY OF ENVIORNMENT, FOREST AND
" CLIMATE CHANGE NEW DELHI, 15™ JANUARY;, 2016 NO. S.0. 141(E).

bb 0.
Mines Officer Ex. Engr. Irrigation S.D.M(Sadar)
Saharanpur Saharanpur Saharanpur
Member Secretery (DEAC) Chairman (DEAC) Member Secretery(DEIAA)
D.F.O0 District Officer Py
Saharanpur Saharanpur
Member (DETAA) Chairman (DEIAA) —
Sivalik Forest Div
Member (DELAA)
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INTRODUCTION

Mm%&;’ﬁf Enviorment, forest and climate change, Government of India issued a
| ‘gazéfte Notification No. S.0.141(E) dated 15-01-2016. In para 7(iii) of
potification dated 15-01-2016 there is a provision for preparation of District
Survey report for sand Mining or River Bed Mining and Mining of other Minor
Minerals. The main objective of the preparation of District Servey Report (as per
the sustainable sand Mining Guide Line) is to ensure Identification of areas of
aggradations or deposition where mining can be allowed; and indentification of
areas of erosion and proxemity to infrastructural structures and installations
where mining should be prohibited and calculation of annual rate of
replenishment and allowing time for replenishment after mining in the area.

Saharanpur District in the northern most of the districts of Uttar

Pradesh State, India. Bordering the State of Haryana, Himachal Pradesh and
Uttrakhand and close to the foothills of shivalik range, it lies in the state of Uttar
Pradesh. Saharanpur District forms part of Saharanpur Commissionary and it is
commissionary Head Quarter. Pin code of Saharanpur is 247001. Saharanpur is
famous in the World for its cottage industries, wood carving and historical
heritage. Shakumbhari devi temple and Islamic education center Darul Ulum is
famous in the World.

District Saharanpur lies in the extreme uppermost corner of Ganga
Yammuna doab region. The District is bounded in west of river yamuna &
Hariyana, Uttarakhand to the northen east and district Muzzatar Nagar and
Shamli to its South. It extands from latitude 29° 34'N- 30°24'N Longitude 77°
T'E-78° 12'E having an geographical area of 3860 Sq. Km.

District Saharanpur is well Connected with railway, Highways.
Driving Distance between Saharanpur to India’s capital New Delhi is 186 Km
and aerial distance in 151 Km. Sarsawa Air port is in the district but it is not in
commercial use. JollyGrant Air Port in Uttrakhand is about 100 km from

Saharanpur.
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Geolvgy of District Saharanpur

rict Saharanpur lies in the extreme uppermost corner of Ganga Yamuna
b region. The dirstrict is bounded in west by river Yammuna & Haryana,
rakhand to the northeast and district Muzaggarnagar to its south. It extends
n Latitude- 29924° N & Longitude- 77°7" E-78°12°E having an geographical
1 of 3860 sq. km.

GEOLOGICAL & MINERAL MAP OF SAHARANPUR

SCALE 1:250,000
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farea is mostly cocered by recent river filled sediments. Sandstone are
osed in the north eastern part. Yamuna fault is present in the north along the

npuna River.

LOCAL GEOLOGY:

. region does not have much potential in mineral rescurces except river bed
ierals. Boulders of Limestone and sand stone found in the river bed are the
y main minerals. Limestone is found in the Shivalik hills. Stones are hard
ugh to be used for building purposes and are found in Shivaliks streams. The
ne efflorescence which is known by the name of Rah is found in the low
1g tract and in the canal irrigated areas.

River Sand, Bajari and Boulders found in river bed is an alluvium deposite
med as a result of transportation of the same from the upstream side as far as
% from where the river originates and sediments are river borne and got
sosited along course of river bed and side materials along its course. So, these
liments are rivers borne and got deposited along course of river bed and its
od plains with bigger sized fraction at the floor with graded and

hter/smaller fractionas upper layers.

i sequences of formation observed with varying thickness are as follows:

e Silt (inseparable from main body of sand)
¢ Sand (1 mm to 3mm size)

» Bajri (3mm to 6mm size)

» Boulders (Large size)

1¢ depth extension of deposite is more than 5 m. as judged from trail pit.

1¢ southern part of the district is flood plain area and mainly comprises of

luvial soil.

lajor Rivers- Yamuna, Hindon & its tributaries.
Mining of sand, Bajari and Boulders is being done since long time. River

ome sediments are deposited all along the river-bed and are very well exposed

n the surface. Moreover, these sediments arc accumulated/ replenished every

ear during rainy season by river-waters to almost equal to extracted level and

ymetimes more depending on the intensity of rains on the upstream side.




Juate quantity of sand, Bajari & Boulders in mixed state reserves are
Jable. Since regular sand lifting is practiced along the river course, and more
less same level is seen after rains, so it is understood that sediments load
ried is near equal to what is lifted.

GEO-TECHNICAL ASPECT:
ture of river bed and alluvial sand:-

The lease areas are allotted within the regular course of all 11 tributaries
ts flooded in the rainy season. All the deposit comprises sand at upper most
rel. The sand is surrounded by boulders discoidal in shape having smooth
rface. The thickness of deposit varies up to Sm from ground level.

During monsoon this bed replenished to large extend due to erosion by
avy flow in higher reach and as soon as the stream reaches in channel
wnward, shed their loads in river banks due to decrease in velocity and
rrylng capacity.

The area is dominated by medium to fine sand. geologically the area
mprising of Terrace alluvium deposited in depositional terraces of old rivers

the Alluvium may be differentiated into Older Alluvium consisting of
idized (brown, yellow and khaki colour) sediments and Newer Alluvium
mprising of un-oxidized (grey and khaki colour) sediments. The grains are
b-angular and the angularity of the grains of this category of sand decreases
th depth.
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REVENUE & MINERAL PRODUCTION

The aim and object to carry-on mining oprations within the
region as well as in mining lots in the vicinity thereof happaens to be
imperative and unavoidable. According to experience and rough
estimation of the District whatever quantity of minor minerals is
extracted from the allotted lot during one year, part of the extracted
quanitity is automatically replenished every year by the River itself on
account of its flow velocity and sediments brought along from upstrearm
side. It is also sumbited that if mining mineral is not at all effected in th e
resion then the river-bed is likely to be raised in height with galloping
speed leading to diluvium of river-banks and may lead to disturbance o f
environmental and ecological balance as well: where large areas of
human habitiation may become dangerously prone to inundation from
river waters. Besides the above, the process mining of miner
minerals(sand, bajri and boulders in mix state) is a constant source of

- Tevenue generation to the state government. It also not only ensures

constant supply of building material for the development of society buit

also creates several opportunities of employement to the locals who are
largely dependent on this activity.

Minerals- Only minor minerals viz. Sand, Bajri & Boulder are available
in the river bed in district Saharanpur.
Mineral Based industries.

(i)  Stone crushers
(i) Screening plants

Last three years revenue of miner mineral in district saharanpur.

[ year Revenue (In laks)

- T 2014-15 139161 )

1 2015-16 95293

o ©2016-17 65128 -
- 20178 TET(J'Q(T{J" (up to Nov, 2017)

Ty
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DISTRICT

OTENTIAL RIVER BED MINING AREA OF SAHARANPUR

The distrct Saharanpur is predominantly covered with river bed mineral viz, sand,
bajari & boulders, along river Yamuna & its tributaries. Whole district can be
divided in to there potential mining zones viz A, B and C. Zone B has two sub
sones B1 and B2 and Zone C has there sub zones C1, C2, C3, C4, CS5, C6, C7 and

CB.
|- Details of the Potential mining area in Yamuna river in tabulated form.
Zone | Name of | Tehsil Location (Strech) Area Remarlks
| river _—
A Yamuna Behat | From Uttrakhand boundary | 1670 Heactare There 15
in upstream to Todarpurin Hathinikund
downstream. Barraje in Yamuna
| river.  For the
safety  of the
barraje all
_ _nggeﬁ__necds
. S o A . anseninsiniet N to strictly follow.
There is Amnbala
highway and
Yamuna Sadar | Govindpur in upstream to railway trackk In
Bl1, Holdapur in downstream. 209 Hectare between block Bl
and B2 from which
840 Hectare I km in upstream
and 1 km In
B2 Yamuna Nakur | From Jharoli in upstream to downstream  has
Dhika Khurd in downstream. been excluded
from the mining
area.
Cl Kothari Rao | Behat | Stretch along Kothari Rao | 107 Hectare o
river
C2 Kaluwala Behat | Streatch along kaluwala river | 130 Hectare There is reserve
C3 Solani Behat | Stretch along Solani river 130 Hectare
- _ forest in northa of
C4 Khairon Behat | Stretch along Khairon wali |
| Wali River river the C zone f[rom |
CS Gaisra River | Behat | Stretch along Gaisra River —| which 5 km  has
C6 Badshahi Behat | Stretch along Bhadsahibhag | o L SHLAe
bag Rao Rao River ; & o 1
| River from  the miming !
C7 | Sahjahnpur Behat | Stretch m;ll(mg _Sa-hjai{npul_'“ ) - (
= | Rao River [ Rao River ! e I
| C8 | Lalo River | Behat | Stretch ai.nn;! | alo River !

3 | |




2 A

R

"M reral pot.ential of the zone calculated on the basis of three meter depth of
mineable mineral am% t.he area for removel of mineral in a river to be 60 precent of
ihe area as per the Ministry of Enviroment, Forest and Climate change, Government

of India Guidelines of September, 2015.

70NE —A: A stretch along Yamuna river from north to south starting in updtream
from Uttrakhand boundary to Todarpur in downstream. [n west of this zone there is
vamuna Nagar, State of Haryana. The area of the zone is 1670 Hectare and river
bed mineral found in this zone in the form of mixed state viz. Sand, Bajri and
Boulder. The Zone lies in Tehsil Behat of district Saharanpur. Mineral potential of
the zone is 300 lakh cubic meter which has been calculated on the basis of three
nteter depth of mineable mineral and the area for removal of mineral in a river to be
60 precent of the area as per the area as per the Ministry of Enviormeat, Forest and
Climate change, Government of India Guidelines of September, 2015.
. Zone B:-

Zone—B1:- A stretch along Yamuna river from Govindpur in upstream to Holdapur

in downstream. The area of the zone is 209 Hectare and river bed mineral found i
| this zone is Sand. The zone lies in Tehsil Sadar of district Saharanpur. Mineral
' potential of the zone is 37 Jakh cubic meter which has been calculated on the basis
of three-meter deptl'rof“‘xﬁi“‘n”"e’ziﬁl?ﬁiﬁ‘é?aTEffia‘ﬁl:ﬁfa?é'éf—far removal of mineral in &
river to be 60 percent of the area as per the Ministry of Enviroment, Forest ancl
Climate change, Government of India Guidelines of September, 2015.

g’ Zone- B2 :- A stretch along Yamuna river from Jharoli in upstream to Dhika Khurd
i in downstream. The area of the zone is 840 Hectare and river bed mineral found i1
this zone is Sand. The Zone lies in Tehsil Nakur of district Saharanpur. Minera 1
potential of the zone is 151 lakh cubic meter which has been calculated on the basis
of three meter depth of mineable mineral and the area for removal of mineral in 22
river to be 60 percent of the area as per the Ministry of Enviornment, Forest ancl

: Climate change, Government of India Guidelines of September, 2015.
Zone C:-

Zone- C1:- A stretch along Kothari Rao/Hinden river. The area of the zoneis 1077
Heactare and river bed mineral found in the form of mixed state viz. Sand, Bajri ancl
Boulder. The Zone lies in Tehsil Behat of district Saharanpur. Mineral in a river tO©
be 60 percent of the area as per the Ministry of Environment, Forest and Climate
change, Government of [ndia Guidelines of September, 2015.

Zone- C2:- A siretch along Kaluwala river. The area of the zone is 130 Hectare an<l
river bed mineral found in the form of mixed state viz. Sand, Bajii and Boulder. Th<
zone lies in Tehsil Behat of district Saharanpur. Mineral potential of the zone is 23
lakh cubic meter which has been calculated on the basis of three meter depth o-f
mineable mineral and the area for removal of mineral in a river to be 60 percent o=f
the area as per the Ministry of Enviorment, Forest and (Climate change,
Government of India Guidelines of September, 2015,

Zone-C3:- A stretch along Solani river. Lhe area of the sone
viver bed mincral found in the form of mixed state viz. Sand, Biri and Boulder Thee

. 130 Hectare aned




+ zone lies in Tehsil Behat of district Saharanpur. Mineral potential of the zone is 23

lakh cubic meter which has been calculated on the basis of three meter depth of the
area as per the Ministry of Environment, Forest and Climate change, Government of
India Guidelines of September, 2015.

Zone C4:- A stretch along Khairon Wali River. River bed mineral is found in
mixed state viz Sand, Bazri and Bolder. Area lies in tehsil Behat.

Zone C5:- A stretch along Gaisra River. River bed mineral is found in mixed state
viz Sand, Bazri and Bolder. Area lies in tehsil Behat.

Zone C6:- A stretch along Badshahi bag Rao River. River bed mineral is found in
mixed state viz Sand, Bazri and Bolder, Area lies in tehsil Behat.

Zone C7:- A stretch along Sahjahnpur Rao River. River bed mineral is found mixec
state viz Sand, Bazri and Bolder. Area lies in tehsii Behat.

Zone C8:- A stretch along Lalo River. River bed mineral is found in mixed state viz
Sand, Bazri and Bolder. Area lies in tehsil Behat.

Details of River bed mineral areas avilable for mineral concession
after getting environment clearance.

Sr. | Zone | Lotno. | Areain Village Mineable
No. | | | _aexes oo |~ —Mineral
o Potantial
(Qubic metex)
01 A 03 19.00 | Rahana 1384-62
02 A 04 25.50 | Rahana 185830
03 A 05 25.50 | Rahana 185830
04 A 17 56.00 | Akbarpur Bans 408097
05 A 18 26.00 | Chhaja Ehtmal 1897 47
06 A 21 49.00 | Allauddin purbas 3570 85
07 A 37 60.00 | Nunyari Ehtmal 4372 47 |
08 A 40 90.60 | Aslampur Bartha _ 6602 <13
09 A 06 30.60 | Faizabad i 2229 96
10 A 20 30.60 | Madhti Ehtmal 222996
11 A 36 86.00 | Rasoolpur urf Rasooly B 626721
2 | A | 38 60.00 | Nuniyari Ehtmal 437247
13 A 39 23.00 | Tatohal _ E 167611
Total B 581.8| _ S L
- 14 | Bl | 130.00 | Dariya Baramad L %4168
~ 15 | B2 | 13000 | Dhikka Kalan N . (=
fotal | | 26000
r 6 CI 13 31.00 | Naurangpur I S )
. 241 19.00 | Jayantipur Bans Ehtmal | 138462
8] €2 | 34 | 4632 |Kaluwala Pahadipur | 337555
| 19 | C2 23 23.00 | Jyantipur Bans Ehtmal ' 16761 |
20 | C2 s 22 l 9.88 | Jyantipur Ehtmal ) i 720000 |
21 C2_ | 33 ! 16.00 | Kaluwala jahanpur L6600
(3 | 1 ! 30 00 | Thapu! Islamailpur 21862 5
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p showing rivers in which mineral sand, bajari and boulder in mix state is found
in district Saharanpur.
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Map showing yamuna river bed mineral area in village Rahena Lot no 3, 4, 5 in
district Saharanpur. ‘
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Map showing yamuna river bed area in village Chajja Ehtmal lot no 18, Akbarpur
Bans lot no. 17, Allaudeenpur Bans lot no. 21 in district Sa haranpur.
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Map showing yamuna river bed area in village Aslampur Bartha lot no 40,
Rasoolpur urf Rasooli lot no. 36 in district Saharanpur.
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Map showing yamuna river bed mineral area in village Nunyari ehtmal lot no.37,
38 & Tatohal lot no 39 in district Saharanpur.
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Map showing river bed area B1 Dariya Baramad, B2 Dhikk

a kalan in river Yamuna
in district Saharanpur.
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Map showing river sa j .
P & hjanhpur rao river bed mineral area in vill
no.15, 16 indistrict Saharanpu;r  village fatehpur lot
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Map showing Khairon wali riverbed mineral area village Sherpurpelo lot no.1in
district Saharanpur.
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Map showing kaluwala river bed mineral area in village thapul ismailepur sub
zone C2 lot no. 24, 34, 23, 22, 33 and solani river bed mineral area lot no.9, 10,
11, 25, 28, 29, 30, 31 and lalo river bed minerallot no. 12 in district Saharanpur.
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11 17.30 | Thapul Islamailpur 126273 |
- 25 13.80 | Abdullapur 100567 |
28 22.00 | Badshahpur 160324
30 25.50 | Khushhalipur - 185830
31 46.32 | Khushhalipur 337355
29 33.00 | Badshahpur 240486
9 17.00 | Thapal Ismailpur 123887
1 19.00 | Sherpur Pelo ) 138462 |
7 6.00 | Faizabad - 43725
8 17.00 | Faizabad 123887
26 23.00 | Mayapur Rooppur -~ 167611
27 36.72 | Mayapur, Rooppur 267595
15 15.44 | Fatehpur Pelo 112518
16 12.35 | Fatehpur Pelo 90000
- 12 16.92 | Ganeshpur 123304
. Total 496.25 -
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| Conditions to be imposed

As per provision of rule 41 (e) of UP minor mineral concession f{ules, 1963, No
mining shall be carried on at or to any point within a distance of 50 meter from
any Railway line except with the previous written permission of the Railway
administration concern or from any Reservoir, Canal or other Public work such as-
public road and building or inhabited site except within the previous writtem
permission of the District Officer or any other officer authorized by the State
Government in this behalf and otherwise than in accordance with such instructions
and conditions either general or special, which amy be attach such permission. The
said distance of S0 meter shall be measure in case of Railway, Reservoir, Canal, ox
road horizontally from the outer toe of the bank or the outer edge of the cutting has

the case may be and in case ofa bmldmg honzontally from plmth thereof prowded

that the distance in the case of village road shall be 10 meters from the outer edge

of the cutting.

As per the provision of Rule 41 (g) of UP minor mineral concession Rules,
1963, the lessee is bound to keep vigilance for not polluting the environment oof
the lease hold area and the nearby area in connection with mining operation an-d
also maintain ecological balance of the area. If at any time it is found that th e
mining operation are leading to environment pollution or imbalance of ecologyy,
then after giving an opportunity of being heard the lease may be prematurely

terminated.

As per the G.O. No.- 8168A/9-1-90-(4)/General/89 dated 02.02.1990 of Nagzr
Vikas Vibhag, U.P. Government mining of sand and earth is prohibited within ore

kilometer from major bridges on both sides.

As per G.O. No.- 4805/18-12-92-121/91 dated 31.10.1992  of Udyog
Anubhag-12 areas restricted for mining from any Dam or major bridge should e

decided after discussion with PWD and lrrigation department concerned.

As per the provisions of Rule 34(4) of UP minor mineral concession Rules

1265, mining upcl'aliuu shall in respect of <and or morrum or bajari or boulder



(f)

(2)

(h)

(i)

-

any of these in mixed state exclusively found in river bed be undertaken in
accordance with the mining plan, detailing yearly development schemes, aspect Of
reclamation and rehabilitation of mined out area including progressive mine
closure scheme duly approved by the Director. Provided that the lessee shall start
the mining operation after obtaining environmental clearance if required under the
provisions of the Environment Impact Assessment Notification, dated Septembesr
14, 2006 issued by the Ministry of Environment & Forests, Government of India

as amended from time to time. As per the Provisions of Rule 34(6) financial

assurance has to be deposited by the lessee at the time of the execution of the leas ¢
at the rate of Rs. 25000 per acre that to minimum Rs. 2.00 lakh to ensure the

undertaking for reclamation and rehabilitation of the arca.

As per the provisions of Rule 34(5) of UP minor mineral concession Rules,

1963 The mmmg lease deed will be executed only after '1ppr0v11 of mining

plan by the Dlrector aﬁer whlch the lessee shall commence mining operations
within six months from the date of execution of the lease deed and shall thereaftex
conduct such operations without deliberate intermission in a proper, skilful and

workman like manner.

As per the provisions of Rule 17 (1) of UP minor mineral concession
Rules,1963 when a mining lease is granted, arrangement shall be made by the
Director for survey and demarcation of the arca granted under the lease and then
as per Rule 35 the lessee shall after the survey and demarcation of the area granted
under the lease and before executing the lease deed, at his own expense, erect and
at all times maintain and keeping good repair boundary marks and pillars

necessary to indicate the demarcation shown in the lease deed.

As per the provisions of Rule 41(h) of UP minor mineral concession Rules, 1963
the lessee shall not do any mining operation beyond the depth of 3 meters  of
water level which ever is less in the river bed and no mining shall be carried out in

the safety zone so worked out by the District Officer.

Sand/ Gravel will be collected in slices of 1.0 m thickness up to a maxmium depth

ol 30 mor iy er bed water !C\"L‘i
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Mining at the concave side of the river channel shall be avoided to prevent bank
erosion; rather a thick barrier will be left this side.

Mining will be restricted minimum 7.5 m away (inward) from river bank but up to

10% of width of river whichever is higher as a safety barrier to minimize effect of

river bank erosion and to avoid consequent channel migration. Plantation will be
done on side of bank along side of lot area to prevent soil erosion and to get as a

noise/dust arresters.

I Mining shall be done from stream to river bank.

(m)  Between every mining lots or lease area a barrier of 100 meter should be left to

check the river flow.

Turtle nesting areas
_There are no.turtle-nesting areas-in-the-stretehes-of the-river-of District-Saharanpur.

Closed Season for mining

The India Meterological Department Nagpur, vide letter no. Nagpur RMC/CS-312
dated 18 Jan 2016 has provided the period of rainy season State wise. AS per the
India Meterological Department report the period of rainy season viz normal dates
of on set and withdrawal of southwest monsoon over India as State wise for the
State of U.P. it is from 15" June to 1% October (3.5 month) and for the State of
Haryana it is from I® July to L September (2.5 month), Whereas for Saharanpur

(Uttar Pradesh) and Yamuna Nagar (Haryana) it should be same.
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PROVISION FOR MINERAL CONCESSION

Section 15 of MMDR Act 1957 empowers the -respective State Government

to make rules for regulating the grant of quarry leases, mining leases or other
mineral concession in respect of minor minerals. In exercise of the powers
conferred by subsection (1) of section [5 of the Mines and Minerals (Rf:gulation &
Development) Act, 1957, the Government of Uttar Pradesh has made tl:ue Uttar
Pradesh Minor Mineral Concession Rules 1963, there ate 3-ways of mineral
concession for river bed minor minerals such as Sand, Bajari, Boulder.

1. Mining lease under Chapter-II.
2. Auction Lease under Chapter-1V.
3. Short term mining permit under Chapter V1.

As per the provision of Uttar Pradesh Minor Mineral Concession Rules, 1963, Itis

— purview of the State Govt. 10 adopt mining lease or auction Tease at one time and
availability of the area is advertised under rule 72 accordingly. Period of lease of
river bed mineral such as sand as sand, bajari, boulder was previously 3 years which
has been amended and made to 5 years by 38" amendment dated 14.07.2015 in
Uttar Pradesh Minor Mineral Concession Rules, 1963, in view of the judgment and

' order of Supreme Court dated 27.02.2012 in the matter of Deepak Kumar v/s State

of Haryana.

4.1 Mining Lease:
In Mining lease lessee pays annual dead rent/ lease amount or royalty

, whichever is higher. Here lease amount of a lease area is decided on the basis of

highest income received during last 3 years.

4.2 Auction Lease:
In auction lease, lessee pays a bid amount on annual basis and free to

cxcavate any quantity of mineral within the limit of quantity specified in
Enviromental Clearance and on dead rent/lease amount or royalty is paid.

4.3 Short-term Mining Permit:
A short-term mining permit is granted for maximum six months for a fixed

quantity ot minerals for which royalty gets deposited in advance.




Present Policy:-
State of U.P. has now come up with a new mining policy 2017. There are objects

of the mining policy are summarized here in below:-

(1) Sutainable socio-economic development.

(2) Mineral conservation.

(3) Maintaining balance of environment and ecology.

(4) Technological interventions to prevent illegal mining and transportation.

(5) Provisions of strong punishment against the persons involved in illegal
mining and transportation. '

(6) Providing employment in the sector of employment and encouraging healthy
competition in the mining sector.

(7)  Scientific development of minerals including utilization, marketing and
human resource development.

(8) Encourge private partnership and development of mining industry.

(9) To explore the new minerals by using modern exploration techniques for the

~_ development of minerals. o

(10) Grating of conessions of minerals in a transparent manner throuoh a

transparent policy.

(11) Simplifying the mning administration and making it more transparent/robust

so as to make it corruption free.
(12) To start developmental and beneficial schemes for person and areas affected

by mining activites.
In pursuant to promulgation of the new mining policy 2017 State of U.P.
amended its minor mineral concessation rule 1963 vide notification no.

1956/LXXXVI-2017-56 (shamanaya) dated August 14, 2017.
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Details of existing min ' r
_ ) g mining leascs in river bed in district Sahara
L : npu

At present not a si IS i
) single lease is in river bed area in district Sah I
aranpur.
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F-Tender-cum-F-Auction of sand/Morrun/Bajri/lnsitu Rocks/Stone Chips in Uttar Pradesh

Report of Salaranpur District (Vievapti Ref 1939 dtd 1.11.2019)

fiotrest | ;
-.\'uﬁﬁt'dll lll;,lttal_T Highest Overall

Block ro | Bid ‘ _
i | ighes ame & s of Overs shest Bidder
Details R:’{-‘a:h-‘ [ reccived in | Received in Illlli!:;:sl Name & Address of Overall Highes
¢ | E-Tender  E-Auction | '_ ) - _ -
' ADESH PANDFY/131940

| I Address: man sarovar garden near green park
harungla bareilly, BAREILLY 243001
g i k2 257 257 Contact Person: ADESH PANDEY
| Telephone No: 9719466666
| Email Id; adesh.rudraksh@gmail.com

L " FjESH KUMAR/ 133669
. ! Address: VILLAGE GARHI BIRBAL INDRI, KARNAL
' ; 132054

Block2 | 110 333 | a0l 401 Contact Person: RAJESH KUMAR
I Telephone No: 7645077777

Email Id: rajeshkumar2407@yahoo.com

ARIMINES/100426 .
ﬁ/_ﬁf}imp SAHARANPURE

: NPUR 247001 ¢

contact.Person: VINOD DHAWAN. -

% ¢lephone No: 9259282013

Email Id: shakumbarimines.sre @gmail.com

muc;;s_j- 110 152

. _ SANJAY BHATIA/133499
Address: 1 472 MAIDA MILL PHATAK RAM CHANDRA
. PURI LAXMI NAGAR, SAHARANPUR 247001
Block 4 110 216 399 399 Contact Person: SANJAY BHATIA
| Telephone No: 9837040676
Email Id: sanjaymine0l @gmail.com

STAR MINES/130973
] Address: C3 HAKIKAT NAGAR NEAR QLD SALES TAX
.I ! i | OFFICE, SAHARANPUR 247001
i 38 138 | Contact Person: BHANU KARNWAL
Telephone No: 9634700492
Email Id: starminessaharanpur@gmail.com

Block 3 110 127

s
l
i

SATYENDER/133627
Address: VPO KHAIRA NAJAFGARH, NEW DELH!
110043
Block O 110 193 200 200 Contact Person: SATYENDER
_' ' Telephone No: 8851544682
J * Email Id; satyender1811@yahoo.in

. ) e Yo

Scanned with CamScanner



Note: Prior to issuance of Letter of Intent (LOI) to the highest bid&gr:-

1. District may cross check above report with MSTC System Generated E-mail sent to
the highest bidders.

2. Registration Documents and Solvency/BG of Bidders are requir,ed to be verified by
district prior to issuance of LOI.

3. District may cross check above report with the Bid Sheet Copv%of above ‘Events
which may be downloaded from district Tender Committee Member login on MSTC
E-Portal. Discrepancy, if any, may please be reported *to MSTC at
upmines@mstcindia.co.in (0522-4244702)

£
*
&




Note: Prior to issuance of Letter of Intent (LOI) to the highest bidder:-
1. District may cross check above report with MSTC System Generated Eamall B o
the highest bidders.

2. Registration Documents and Solvency/BG of Bidders are required to be verified by

district prior to issuance of LOL.

t Copy of above Events
ber login on MSTC
to MSTC at

3. District may cross check. above report with the Bid Shee

which may be downloaded from district Tender Committee Mem
reported

E-Portal. Discrepancy, if any, may . please be
upmines@mstcindia.co.in (0522-4244702)
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 22nd April, 2016

. = s nary, vide

. 5.0. 1485(E).—Whereas, a draft notification was published in the Gazeue of India, Lm:m.rdl,".d;{,mhcr

nolification of the Government of India in the Ministry of Environment, Forest and Climate C hfm.l;:' e i
S.0. 2540(E), dated 17" September, 2015 inviting objections and suggestions from all persons likels

, . ining the said
affected thereby within the period of sixty days from date on which copies of the Gazette containing the
nolification were made available o the public:

; ; i P v availahle > public
And whereas, copies of the Gazeue containing the smd notification werc made available to the p
on the 17" September, 2015;

And whereas, objections and suggestions received (rom all persons and stakeholders in response ((
the draft notification have been duly considered by the Central Government

And whereas. the Kalesar National Park and Kalesar Wildlife Sanctuary of about lf)().?iﬂ sc'qu.arz i.ulz
meter are located on the junction of the four states, viz., Uttar Pradesh, Himachal Pradesh, [-’_”raj'hdn dr.‘.
Haryana, 1t falls in Shiwalik foot hills, and shares boundaries with two prolccted arcas of two dlffc_rlcr;;‘s{&lt’-‘-]-
namely. the Simbalbarha Wildlife sanctuary of Himachal Pradesh towards the North and_ the Rajaji d}tf ma
Park of Uttrakhand towards the East and Kalesar Wildlife Sanctuary is just towards the I ',asl-“_’usl of Kldlt.:halj
National Park and as such there does not exist any physical barrier between the two gnd the entire area is \cr)
rich in plant and animal species and have historical, economic and medicinal significance and the Ka‘Ic.\dr
National Park and Kalesar Wildlife Sanctuary are rich in reptilian fauna which includes large monitor lizard,
India rock python, King cobra, common krait, Red snake, Russel viper, Pit viper etc.;

And whereas, il is necessary 1o conserve and protect the area the extent and tgoundanes of which 1s
specified in paragraph 1 of this notification around the protected arca of the Kalesar Nuuon_al Park and Kalc_se;r
Wildlife Sanctuary as Eco-sensitive Zone from ccological and environmental point of view and to prohibit
industries or class of industries and their operations and processes in the said Eco-sensitive Zone;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clauses (v) and (xiv) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 ol 1986) rcad with sub- rule (3) of
rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area to the
extent of upto 1900 meters from the houndary of the protecied area of Kalesar National Park and Kalesar

Wildhife Sanctuary within the State of Haryana as the Kalesar Eco- sensitive Zone (hereinalter referred o as
the Eco-sensitive Zone) details of which are as under, namely:-

1. Extent and boundaries of Eco-sensitive Zone—(1) The Eco-sensitive Zone varies from zero to 1900

meters from the boundary of Kalesar National Park and Kalesar Wildlife Sanctuary within the Stae of
Haryana and the arca of Eco-sensitive zone is 38.92 square kilo meter approximately. The co-ordinates of
Kalesar National Park and Wildlife Sanctuary are given at Annexure-1.

(2) The Eco-sensitive Zone is bounded by 30°18°49,861"N latitude and 77°35°7.269"E longitude towards
Last-South (point No.14 of Annexure I map); 30°24'35.016"N latitude and 77°24'37.293"E longitude towards
wesd (point No.J of Annexure 1A map); ."aU*'IlB'Z,Sﬁl"N latitude and 77°32'26.990"E longitude towards South
{puiat No. 12 of Annexure [ map) and Simbalbara National Park of Himachal Pradesh is falling on the
Seutlbesu side and on Eastern side of Yamuna River, .
t‘--l.mr:‘:;tn'.:p ol Feo-sensitive Zone boundary together with its lutitudes and longitudes is appended as
41 The conrdinates of kFeo-sensitive Zone with its latitudes and longitudes are appended
*5) e villages whose area or parts thereof lalling withn the Eco-sensitive 2 '
: ’ ! : Zone are, Ibrahimpur, Tahwpue®
;.ﬂa;:;bu Taharpur Khurd, Fakir Ma]m, Fatehgarh, Kot Mushiarka, Bachchon, Shahahuddli‘npur Kug;n
ddinpur Khurd, Yarab, Siprwala, Jatanwaly, Darpur, Haniwala ‘

Bagpat, Khizsi, Anbwali, Tibyi XY, _ F, Hootvals, Kuansli, Chikan, Khilanwala,
Fazpur, Kalesar, Gash, oy -..:33::."" N _I?_V:mﬂk, Baumbewals, Chandpur, Rayanwala, Jhandu Oagy

as Annexure 11
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2. Zonal Master Plan f

u \ 0 e i

Eco-sensitive Zone pre ‘r‘th’e Eco-sensitive Zone.- (1) The State Government shall, for the purpose of the

S e .LP pare, a Zonal Mlaslcr Plan, within a period of two years from the date of publication of
in 2ie Official Gazette, in consultation with local people in accordance with this notification.

(2

) The Zonal Master Plan shall be approved by the competent authority in the State Government.

(3) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in
accordance with this notification and also in consonance with the relevant Central and State laws and the
guidelines issued by the Central Government, if any.

(4) The Zonal Master Plan shall be prepared in consultation with all concerned State Departments,
namely:-

(n Environment;
(1)  Forest;
(i) Urban Development;
(iv)  Tourisn
(v)  Municipal;
(vi)  Revenue;
(vii) Agriculure; and
(viii) Haryana State Pullgiion Control Board,
for integrating environmental and ecological considerations into it.

iiie isting l¢ se, infrastructure

(5) The Zonal Master Plan shall not impose any restriction on the approve_d existing ]dnc:;::g‘; ‘o specified in
and activities. as on the date of publication of this notification in the Official Gazelte, un v
this notification and the Zonal Master Plan shall factor in improvement of all infrastructure an
more efficient and eco-friendly.

61 The Zonal Master plan shall provide for restoration of denuded arcas, conservation of cxisting water
hodies. management of catchment areas, walershed management, groundwater management. soil and moisture
comservation, needs of local community and such other aspects of the ccology and environment that need
altention.
~, The Zonal Master Plan chall demarcate all the existing worshipping places, village and urban
cettiements, tvpes and kinds of forests, agricultural arcas, fertile lands, green area, such as, parks and like
places, horticultural arcas, orchards, lakes and other water bodies.

‘%, The Zonal Master Plan shall regulate development in Eco-sensitive Zone so as o ensure Eco-friendly

development and livelihood security of local communities.

Measures to be taken by State Government.—The State Government shall take the following
ceasures for giving effect 10 the provisions of this notification, namely:-

Land use.—Forests, horticullure areas, agricultural arcas, parks and open spaces carmarked for
cecreational purposes in the Eco-sensitive Zone shall not be used or converted into arcas for commercial or
dustrial related development activities:

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on
te recommendation of the Monitoring Committee, and with the prior approval of the State Government, (o
et the residential needs of local residents, and for the activities listed against serial numbers 27, 35 and 40
icolumn (2 of the table in paragraph 4, namely:-

iy

sinall scale industoes not causing pollution;

(i) rinwater harvesting; and

fiiy cottage idustoes imcluding village artisans:

Provided : ' : i
.. ;,“.:::'.”“" ||I:.u no use of tribal lund shall be permited for commercial and industrial
es without the prior approval of the Stawe Government and without compliance of th
¢
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: e being in force. Mg 2~
c “mizights) Act, 2006 (2 of 2007

Zone shall be
in each case

. including the Scheduled
q,r(_’\ﬂsmns of article 244 of the Constitution or the law for ih_
ribes and other Traditional Forest Dwellers (Recognition of Forest

td by the S ) ' n s W 1 he l",C()-ﬁl‘I\b"ll\'l_‘
and I o ¢ Gov . { ( senst

1de Iso that ' H plicclli"g in the hl.l‘ld r‘ECnrd_ l[-hil'll aiiied -
0 e y t Lat ‘crnment, after ll]’lﬂillillg the views of the Momitc ‘ _En e Ministry of Zpviront ent,
i the correction of said error shall be intimated 1 the Cent al Gove nment 1 S

“'nr(}&l and ( Iimi“c Change: . (4] I ver n E nen |
and usc in any casc ClCLpl as

Provided also that the correction of error shall not include change of |

provided under this sub-paragraph: -
green arca, such as forest arcd

ductive ugrnculmrul arcas.
| be identificd and plans for their

lan and the guidelines shall be
clivities at or near thesc

Provided also that there shall be no consequential reduction in
agnicultural arca and efforts shall be made to reforest the unused or unpro

(2) Natural Springs,—The catchment arcas of all natural springs shal
conservation and rejuvenation shall be incorporated in the Zonal Master P
drawn up by the State Government in such a manner as 1o prohibit development @
arcas which are detrimental w such arcas,

" - ; ; y S T ? . Tourism
(3) Tourism.—a) The activity relating to tourism within the Eco-sensitive 7one shall be as per the

Master Plan. which shall form part of the Zonal Master Plan.,

(b) The Tounsm Master Plan shall be prepared by the Department of Tourism, Government of Haryana in
consultation with the Department of Revenue and Forests, Government of Haryana.

(¢) The activity of tourism shall be regulated as under, namely:-

(v all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone sl?all
be in accordance with the cco-tourism guidelines issued by the National Tiger Conservation Authority,
Minisiry of Environment, Forest and Climate Change (as amended from time to timc) with emphasis on eco-
tounsm, eco-education and eco-development and based on carrying capacity study of the Eco-sensitive Zone;

(il) new construction of hotels and resorts shall not be permitted within the Eco-sensitive Zone;

(iti) ull the Zonal Master Plan is approved, development for tourism and expansion of existing tounsm
activities shall be permitted by the concerned regulatory authorities based on the actual site spectfic scrutiny
and recommendation of the Monitoring Commitice.

(41 Natural Heritage.—All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool

reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs. ete. shall
he identified and preserved and plan shall be drawn up for their protection and conservation, within six
months from the date of publication of this notification and such plan shall form part of the Zonal Master
Plan

(5, Man-made heritage sites—Buildings, structures, artefacts, areas and precinets of historical,
architectural, zesthetic and cultural significance shall be indentified in the Eco-sensitive Zone and plans for
tneir conservation shall be prepared within six months from the date of publication of this notitication and
incorporated in the Zonal Master Plan.

(6 Noise pollution.—The Environment Department of the State Government shall draw up guidelines or, as
the case may be regulations for the control of noise pollution in the Eco-sensitive Zone in accordance with the
provisions ol the A (Preventon and Control of Pollution) Act, 1981 (14 of 1981) and the rules made
thercunder

(7) Air pollution.—The Environment Department of the State Government shall draw up guidelines or, as the
case may be regulanons for the corrol of air pollution in the Fco-sensitive Zone i accordance with the
provisions of the A (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the rules made
thereunder

(8) Discharge of effluents.—The discharge of treated e¢ffluent in Eco-sensitive Zone shall be in accordance

with the provisions of the Water (Prevention and Control of Polluton) Act, 19746 of 1974) and the rules
made thereunder.

(9) Solid wastes—Disposal of sohid wastes shall be as under:



(1) the solid waste disposal in E TR

Solid Waste (Mun‘dgc::wm undlﬁg:jc]nhlvmc Zone shall be carried out as per the provisions ol (he Municipit
Midisiei of Eiismment and Furcslsl:fi:i)-Ru“':s" QQOU. published by the Government of India in the erstwhile
45 amended from time (o time: e notification number S.0, 908(E), dated the 25" September, 2000,

(i1) the local authonties shall d
: shall draw up plans g atd i iode : i &
biodegradable components; p plans for the segregation of solid wastes Into biodegradable and non

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;

4 of in an environmentally acceptable manner at site identified

(iv) the inorganic material shall be dispose
ration of solid wastes shall be permitted in the Eco-

outside the Eco-sensitive Zone and no burning or incine
sensitive Zone.

(10) Bio-medical waate.—The bio-medical waste disposi
per the provisions of the Bio-Medical Waste (Management and H
Government of India in the erstwhile Ministry of Environment and |
630(F), dated the 20™ July, 1998, as amended from time to time.

nt of traffic shall be regulated ina habitat friendly manncr
the Zonal Master Plan and ull such time as the
hority in the State Government.

relevant Acts and

[ in the Eco-sensitive Zone shall be carried out as
andling) Rules, 199K, puhli.shcd by the
iorests vide notification number S.0

(11 Vehicular traffic.—(@) The vehicular moveme
and specific provisions i this regard shall be incorporated in
7onal Master Plan is prepared and approved by the competent aut

of vehicular movement under the

(b) The Monitonng Committee shall monitor compliance

the rules and regulations made thereunder. |
nsitive Zone.—All activities in the Eco-

nt (Prolcclion) Act, 1986 (29 of 1986)
d in the table below, namely:-

ted within the Eco-se
of the Environmc
he manner specific

4. List of activities prohibited or to be regula
censitive Zone shall be governed by the provisions
and the rules made thereunder and shall be regulated in't

_ Sl No. Activity ,”Ri_"rrmms’/"
(n (2) /I_Q/_’/

A. Prohibited Activities:

_: Commerci®! ~ mining,*  slone (a) All new and exisling mining (minor and major wﬂs)
quarrying and crushing units. | stone quarr)‘a‘m‘g and crushing units are prohibited except for
the domestic needs of bona fide local residents.
(b) The mining operations shall strictly be in accordance with
the orders of the Hon'ble Supreme Court, dated the
4" August, 2006 in the matter of T.N. Godavarman
Thirumulpad Vs. Union of India in Writ Petition (Civil) No.
202 of 1995 and dated the 21" April, 2014 in the matter of
Goa Foundation Vs. Union of India in Writ Petition (Civil)
No. 435 ol 2012.
No new and expansion of existing saw nulls shall be
permitted within the Eco-sensitive Zoue.

Setting up of saw mills.

—_———— e

Setting up f‘[ industrics cuusi_ug No new or expansion of polluting industries in the Eco-
water or air or soil or noise | sensitive Zone shall be permitted.

| | pollution.

¥ e P rog T | ,

. s or  production  of any | Prohibite > i i .

d (except as otherwise provided) as per ap
|  hazardous substances, laws l l I oA
5 Commercial - T
al  establishme : i " exist i
{ e m.,,;:MMM”“U" of | No new or expansion of existing commercial establishments
l | sorls, such s hotels and resorts shall be permitted within the Eco-
. ; sensitive Zone.
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(1) The Weight bridge device should use the MQTT protocol to transmit data.

(2)  The Weight bridge device should transmit data over the internet to 10T
infrastucture in cloud. |
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DISTRICT SURVEY REPORT FOR SUSTAINABLE SAND
MINING DISTT. YAMUNA NAGAR

The Boulder, Gravel and Sand are one of the most important construction
materials. These minerals are found deposited in river bed as well as adjoining
areas. These aggregates of raw materials are used in the highest volume on earth
after water. Therefore, it is the need of hour that mining of these aggregates should
be carried out in a scientific and environment friendly manner. In an endeavour to
achieve the same, District Survey Report, apropos “the Sustainable Sand Mining
Guidelines™ is being prepared to identify the areas of aggradations or deposition
where mining can be allowed; and identification of areas of erosion and proximity
to infrastructural structural and installations where mining should be prohibited and
calculation of annual rate of replenishment and allowing time for replenishment

after mining in that area.

1. Introduction:-

Minor Mineral Deposits:

1.1 Yamunanagar district of Haryana is located in north-eastern part of
Haryana State and lies between 29° 55' to 30° 31 North latitudes and 77°
00' to 77° 35" East longitudes. The total area is 1756 square kilometers, in
which there are 655 villages, 10 towns, 4 tehsils and 2 sub-tehsils. Large
part of the district of Yamunanagar is situated in the Shiwalik foothills.
The area of Yamuna Nagar district is bounded by the state of Himachal
Pradesh n the north, by the state of Uttar Pradesh in the east, in west by

Ambala district and south by Karnal and Kurukshetra Districts.

Y2 The district has a sub-tropical continental monsoon climate where we find
seasonal rhythm, hot summer, ¢cool winter, unreliable rainfall and immense
vanation in temperature. In winters, frost sometimes occurs during
December and January. The district also gets occasional winter rains from
cyclones. The rain fall 1s mostly restricted to rainy season. The district has
Shivalik hills and foot hill rolling plain in the north and north- east, and

Hood - plain along the Yamuna River in the east and south- east. The
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1.4

1.5

important rivers/ streams of the district are Yamuna, Sarasvati, Chautang,

Rakshi, Somb, Boll, Fandi Rao etc.

Boulder, Gravel and Sand (Minor Minerals) finding use as construction
material are found in the river bed areas and flood plain arcas. The size and
the concentration of material gradually reduce towards down stream as the
heavy material of larger size settles with reduction in flow of water stream.
The mineral deposits are found in villages of the districts located along the
river or their flood plains and abandoned water courses/drains as well as

along with foothills of the hilly terrains.

All rivers/drainage systems in the district Yamunanagar other than river
Yamuna are seasonal rivers. Even the water of river Yamuna at
Hathanikund Barrage is diverted partly towards Uttar Pradesh and Haryana
through different Canal Systems for Irrigation purposes. In the main river
bed area the water is released from Hathni Kund Barrage during rainy
seasons. The water released in the river during rainy season brings huge
quantity of Boulder, Gravel and Sand which gets deposits 1n the river bed
area. The flood plains also have huge deposits of Boulder, Gravel and Sand

up to a depth of 10-12 meter.

The river Yamuna acts as natural boundary between the State of Haryana
and Uttar Pradesh. Part area of river Yamuna in the State of Uttar Pradesh
and part area falls in the State of Haryana. Though, in general western part
falls in Haryana and eastern part in Uttar Pradesh. But at certain places, the
entire area of river (bo.lh side of river bank) falls in either of state. In other
words there are areas of river where entire riverbed area falls within the

Jjurisdiction of Haryana or Uttar Pradesh.

The Boulder, Gravel and Sand deposits are not found only in river Yamuna
but also in the other rivers/tributaries of river Yamuna or rivulets like
Yamuna, Chautang, Rakshi, Somb, Boll, Fandi Rao etc. passing through
other parts of district Yamunanagar as well as in adjoining areas outside

the river bed.
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Minor Mineral Bearing Areas:-

1.7 The minor mineral deposits in the district Yamunanagar can be divided

mainly in five categorics

i.  Arcas in Yamuna riverbed.
1. Arcas outside river Yamuna bed.
iii.  Sand bearing areas in Yamuna riverbed.
iv.  Arcas in river bed of other rivers like Chautang, Rakshi, Somb, Boll, Fandi
Rao etc.

v. Arcas outside/flood plains of other rivers.

2. Overview of Mining Activity in the District

Mode of grant of mineral concession

(%]

Betore giving details of actual sites / number of sites or mineral concessions it
would be appropriate to explain that the Mineral Concession in respect of
minor minerals are granted as per the provisions of the State Rules, framed by

the State Government in exercise of powers conferred under section 15 of the
Mines and Minerals (D&R) Act, 1957.

2.2 The State of Haryana at the time of bifurcation opted prevailing Rules namely
*Punjab Minor Mineral Concession Rules 1964”. These Rules were amended
from time to time as per policy of the State Government. The Hon’ble Supreme
Court vide its order dated 27.02.2012 directed all State Governments to revise
their State Rules making provisions in accordance with various
recommendations contained in the report of the MoEF & CC, Gol, on mining
of minor minerals and the Model draft guidelines issued by the Ministry of
Mines, Gol.

2.3 Accordingly, the State of Haryana framed & notified on 20.06.2012
comprehensively revised Rules namely, the “}léryana Minor Mineral
Concession, Stocking, Transportation of Minerals, and Prevention of lllegal
Mining Rules, 2012”, repealing the prevailing Rules namely “Punjab Minor
Mmcrgl Concession Rules 1964,

2.4 The mineral concessions in the Haryana are being granted in the form of
“Mining Contract” or *Mining Lease” through competitive bidding process.

I'he Mining Contracts are granted for a mimmum penod of 07 years and

Page 3 of 27

—



maximum period of 10 years. Whereas the Mining Leases are granted for a
minimum period of 10 years and maximum period of 20 years. In district
Yamuna Nagar mineral concessions are/were granted in the form of Mining
contacts for the period varying between 7 to 10 years. The contracts are being
granted through open auction/ e-auction mode. The Mineral concessions are
being granted subject to condition that actual mining operation shall be
allowed only after environment Clearance is/are obtained from the competent
authority as per requirement of EIA Notification dated 14.09.2206 of the
MoEF & CC, Gol.

2.5 The mineral concession holders are required to prepare a detailed “Mining

3.

Plan” for their spe.ciﬁc project through Registered Qualified Person and get in
approved from authorized officer of the State Government. The exhaustive
mining plan are prepared interalia giving details of mineral reserves, method of
mining, extent of proposed mining and other related details. These are the
projects specific details. Based on these details itself the project proponents/

mineral concession holders obtains environmental clearances.
Method of Mining and Conditions in which mining in river bed

areas is to be allowed

3.1 The river bed areas apart from other related condition for mining are allowed

to excavate minerals (Boulder, Gravel or Sand ) to ensure safety of rivers bed

structures and the adjoining areas on the following specific conditions:

(i) No mining would be permissible in a river-bed up to a distance of five
times of the span of a bridge on up-stream side and ten times the span of
such bridge on down-stream side, subject to a minimum of 250 meters on
the up-stream side and 500 meters on the down-stream side;

(i) There shall be maintained an un-mined block of 50 meters width after every
block of 1000 meters over which mihing is undertaken or at such distance
as may be directed by the Director or any officer authorized by him;

(i11) The maximum depth of mining in the river-bed shall not exceed three
meters measured from the un-mined bed level at any point in time with
proper bench formation;

(1v) Mining shall be restricted within the central 3/4™ width of the nver nivulet
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3.2 Note:

The above said conditions have been decided after detailed

discussions and recommendations of the PWD (B & R) department and
Irrigation department. Haryana.

3.3 As the mining in river bed remains restricted in the Central 3/4™ part of the

river bed, the area left on both side of the river bank not only ensures the safety

of banks (bank cutting due to water stream) but also ensures that in the central

part of river, water stream flows smoothly during rains and process of river

meandering does not occur,

3.4 The light weight excavator/JCBs are being deployed to remove mineral from
river bed up to maximum depth of 03 meter layer from general level of the bed.
The mining in the river bed are undertaken in mechanized manner. At times the
RQPs do refers the excavation in river bed mining through excavators as ““Semi
Mechanized Mining”.

35 The mineral excavated is directly loaded in the vehicles/dumpers and the
vehicle owners and drivers take away the mineral directly to the stone crushers
or screening plants or consumers. In certain cases mineral concession holders
stacks mineral on the river bank in case are not able to sell the material on
actual mining itself.

4. Method of Mining in areas outside river bed:

4.1 The excavation of miﬁerals (Boulder, gravel, Sand or Sand) found outside river
bed areas are also being permitted. The opencast mining of Boulder, gravel &
Sand or Sand from areas outside river bed is similar to that of any kind of open
cast mining.

4.2 As the minerals (Boulder, gravel & Sand or Sand) are found in and adjoining
river bed areas also, therefore, to ensure that mining from outside do not affect
rivers, no mining is being permitted in an area up to a width of 500 meters from
the active edges of embankments in case of river Yamuna, 250 meters in case
of Tangri, Markanda and Ghaggar and 100 meters on either side of all other
rivers/ rivulets.

4.3 The mineral excavation from areas outside river bed is being permitted subject
to condition that a safety margin of two meters (2m) shall be maintained above
the ground water table while undertaking mining and no mining operations

shall be permissible below this level unless a specific permission is obtained
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4.4 The method of excavation 1s such that the

5.1

5.2

5.3

5.4

6 T
rom the competent authority in this behalf. Further the depth of excavation of
mineral shall not exceed nine meters (9m) at any point of time.

mining contractors deploys earth

moving machineries and after removing the top layer of original soil, varying
between 1 tol.5 meters, stack the same separately. Thereafter removes the
minor mineral deposits. After undertaking the mining i.e. removing of mineral
layer up to a maximum depth of 09 meter, the top stacked soil is again spread
back into the pit. The mined out area/ land is put to reuse for cultivation after
spreading the top soil. The landowners/farmers give their land to the

contractors for mining after getting compensation, mutually settled between the

landowners and the mining contractor.

Method of Mining in river bed areas (semi-mechanized/mechanized or
manual)

The Hon’ble NGT with regards to river bed mining has specifically desired to

examine the mode of mining — shall the same be semi mechanized

/mechanized or manual.

There 1s no specific definition of Semi — Mechanized Mining. The term Semi
— mechanized mining in general is used where method of working in general
are undertaken mechanically, however, some operations are also undertaken
manually, Therefore, the semi mechanized mining or mechanized mining, is
the same method of working. Sometime mechanized mining with light
machines are also referred as semi- mechanized mining. The term semi
mechanized mining is being used in general parlance where in the very same
mining area in part area as per requirement manual mining is also undertaken
along with mechanized mining of sand/river bed mining.

Whereas Manual mining operations are undertaken using conventional hand
tools only like Spade, Pan, Crowbar etc. and operations are only labour
intensive. As per requirement in manual mining lifting of sand and directly
loading the sand in tractor trolleys etc. is being carried out through labours
itself. '

The Mechanized mining operations in respect of sand mining are undertaken
with the help of excavator-cum-loaders. In this process sand is lifted/excavated

from the river bed through excavator-cum-loaders and directly loaded in
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dumpers o ;
pers or other mode of transport, The vehicles carrying the mineral from

mine: 1 i i
s to site of use/ site of construction or sale stocks outside lease hold areas
(an independent business than that of mining).

5.5 In the current scenario it is impractical to undertake manual mining because:-

(i) The labours are not easily available;

(i) Manual mining cannot be undertaken in systematic and scientific
manner as compared to mechanical mining which can be undertaken
systematic/ scientific and controlled mining.

(i11)

In case of manual mining to achieve desired level of production more
number of manpower would be required meaning thereby human

interface within river bed area would increase and more ecological

damage would be caused.

5.6 The method of mining even otherwise can not be uniform even for same area

6.

6.

and all the methods have their own pros and cons, however, considering the
current scenario wherever feasible mechanized (semi-mechanized or
mechanized is same thing ) mining should be preferred over manual method.

General Regulation relating to Mining

As per prevailing State Rules the Mineral Concession holders are required to
get a Mining Plan for the area prepared from a “Registered Qualified
Persons”. The mining plan includes the area specific details along with the
Mine Closure Plan (Progressive & Final) taking into consideration the details
of the Geology and lithology of the area including the estimated mineral
reserves of the area. Proposed method of mining/ development of mines, use
of explosives and blasting operations, if any, stacking and disposal of
minerals, mine-drainage pattern, handling of the overburden, location of
weigh bridges, and mineral processing, if any. The extent ot manual mining
or mining with the use of machinery and mechanical devices along Level of
Production (production from year-to-year for a period of five years),
Mechanization, Type of Maghinery to be used, nature and extent of the
mineral body/ spot or spots where the mining operations are proposed to be
undertaken; natural water courses, limits of mineral reserves and other forest
areas and density of trees, if any, assessment of impact of inining activity on

land surface and environment including air and water pollution Le. the
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envi - )
vironment management plan. In addition o this Mining plan also suggests
the details of scheme of restoration/ rehabilitation of the area through

afforestation, land reclamation, use of pollution control devices and such
other measures as may be directed by the State Government from time to

time,

6.2 The Mining Plan are to be got approved from the authorized officer of the
State Government. Based on mining plan prior environmental clearance from
the competent authority as per provisions of EIA Notification dated
14.09.2006 of MoEF & CC, Gol is obtained.

6.3 After obtaining the Environmental Clearances, to comply with requirement of
Air Act, 1981 the Consent to Establish and “Consent to Operate” from
State Pollution Control Board are also obtained before actual mining

6.4 The above said provisions mainly relates to mineral conservation and
environmental protection. With regards to provisions related to safety in
mines and welfare of labours provisions under the Mines Act, 1952 are

- ensured by the Directorate General Mines Safety, a department under the
Ministry of Labour, Government of India.

e Areas selected for Mining in District Yamuna Nagar

Background

7.1

As per rough estimate total area of rivers beds (all rivers and
tributaries/rivulets) passing through district Yamuna Nagar is about 28 to
30 sg. km. Further approximately about 90 sq km. area outside river bed is
also having mineral deposits. A larger part of which is otherwise under
various uses including agriculture. As regards selection of area for mining
1t may be pointed out that:-

(1) Earlier, (about 16-18 years back) mineral concession/mining
contracts were being granted on revenue estate basis (without
giving any specific details of areas), subject to various restrictions.
The mineral concession holders used to undertake mining in areas
after leaving restricted area.

(1) Initially about 120 villages were being offered for mining, however,
over a penod ol time the number of villages/quarnies reduced 1o

about 67, as arca of some of the villages came under other
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restrictions either because of construction of some bridges on river

bed or due to other development projects including habitation.

(iii) The mode of grant of mining contracts of individual

(1v)

v)

(v1)

quarries/revenue estates in Yamuna Nagar district was changed in
late nineties and instead granting indivi’dual quarries on contract,
number of adjoining quarries were clubbed for the purpose of
granting mineral concession. This mode was further changed and
all minor mineral quarries of the district were given “as one unit”.
In this way their used to be a single contractor for all minor
mineral quarries “district as one unit”. In district Yamuna Nagar
last such contract for “district as one unit” was granted on
11.04.2004 for a period up to 31.03.2009.

Needless to state that such mineral concession areas used to have
even the areas having no mineral deposits, the areas otherwise not
permissible for mining. The mineral concession holders were
under obligation to undertake mining only in the areas free from
all restriction and as per prevailing Rules and Regulations. Mineral
Concessions for minor Mineral prior to 14.09.2006 were not
required to obtain environmental clearance.

The EIA notification dated 14.09.2006 became applicable for fresh
contacts/ leases and in the year 2008 for grant of mineral
concessions in respect of other areas in the State fresh auctions
were notified subject to condition that mining will be allowed to be
undertaken only after prior environmental clearance is obtained as
per requirement of EIA notification dated 14.09.2006 of MoEF &
CC, Gol. However, said condition was challenged by some
prospective bidders on the plea that the notification dated

14.09.2006 was not applicable for mining of minor minerals.

The operation of notification dated 14.09.2006 for mining of minor
mineral was stayed by the Hon'ble Punjab and Haryana High
Court vide its interim order dated 07.04.2008 in CWP No. 4578 ot
2008- Chandi Mandir Stone Crusher Consumer Company Vs,

Union of India and Others.
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(vii) The State could not have granted long term contracts during the
pendency of said case because operation of the notification was
under stay and in case long term contracts were granted the
mineral concession holders would have claimed that at the time of
grant the notification was not applicable for them or may have
sought to cancel the contract.

(viii) Subsequently, the Hon'ble High Court on 15.05.2009 while
disposing of the above said writ petition (along with CWP no
20134 of 2004 Vijay Bansal v/s State) upheld that notification
dated 14.09.2006 was applicable for mining of minor minerals
also.

(ix) However, as regards the process of obtaining the prior
environmental clearance, the Hon’ble High Court directed the
process to be foliowed in two parts. In the first stage, it was
directed that the state of Haryana would submit the ToRs to the
EAC and the EIA report will be prepared by Expert Appraisal
Committee (EAC) in the MoEF, Gol before conducting the
auctions. Subsequent to the holding of the auctions, the successful
bidder shall obtain the prior environmental clearance from the
competent authority.

(x) The Hon’ble High Court, considering that some time would be
required for completing the process as per above, and general
public would face problems due to sudden closure of mining,
permitted mining without environmental clearance for the period
up 1o 28.02.2010.

(xi) Accordingly, no long term contact in Yamuna Nagar area could be
granted due to above litigation and after expiry of the last contract
the mining operations was allowed in district Yamuna Nagar (as
well as in other part of the state) for the period of up to 28.02.2010
without environmental clearance as per orders of Hon’ble High
Court

(x11)  However, the order dated 15.05.2009 of Hon’ble High Court
relatung to preparation of EIA report by the State Government was

not acceplable o the Mokl CC, Gol The MoL:l was of the view
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that state being regulating agency cannot prepare the said report at
its own. Therefore, the applications submitted by State of Haryana
for approval of ToR were not considered.

(xit1) The MoEF initially filed a Review Application before the Hon’ble
High Court and thereafter SLP before the Hon'ble Supreme Court.
During the pendency of said matter the state of Haryana neither
could take further action relating to preparation of EIA report nor
could auction its minor mineral areas for grant of mineral
concessions subject to condition that Environmental Clearance
shall be obtained by the project proponent.

(xiv) The mining in district Yamuna Nagar /other parts of the State came
to a grinding halt on 01.03.2010. The mining in the district
Yamuna Nagar remained closed. The mining operations prior to
01.03.2010 were either undertaken by the contactors to whom
contract was granted prior to 14.09.2006 or under special
dispensation granted by the Hon’ble High Court to operate mines
without Environment clearance till 01.03.2010.

(xv) Subsequently, the Hon'ble Supreme Court on 28.10.2013 while
disposing of the SLP No. 729 of 2011 of the MOEF & CC. Gol
held that prior environmental clearance is to be obtained by the
concerned mining lease holders and not by the State Government.
In other words the process for obtaining prior environmental
clearance was to be followed as prescribed by MoEF, CC, Gol
under its notification dated 14.09.2006 as amended to time to time
(uniformly applicable for country).

(xvi) In view of above the State of Haryana in November. 2013 could

issue notifications for grant of mineral concessions in varim.ls parts
of the State including district Yamuna Nagar through open auctions

to be held in December, 2013.
8. Areas Selected for mining in November/ December, 2013 and

thereafter (the areas at present on contracts or to be granted on
mining contracts)

8.1 In November, 2013 it was decided that instead of the auctioning all of minor
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8.2

83

8.4

8.5

8.6

mineral i - : :
quarries of a district as a single unit, the same should be granted in

the f i in its, T i i [ ‘
orm of big mining units. The mineral concessions for district as one unit
were found to be resulting in monopoly of

a few in the business of mining in
a district.

At the cost of repetition it is stated that mineral concession areas of large size

blocks/units used to have even such areas which otherwise were not
permissible for mining. The restricted area were not meant to be used for
actual mining operations but otherwise permissible for subsidiary activities
like installation/establishment of check posts/weighbridge etc.

In December, 2013 a total of 16 Mining Blocks having contiguous area were
carved out and were auctioned as 06 separate units (one unit was having
number of blocks) having total area of 3601.62 hectares. The said mineral
concessions were granted subject to condition that mining would be allowed
{0 be commenced only after prior environmental clearance is oblained by the
concerned mining contracts/Lol holders.

The areas of each of these Mining Units except that of Unit No. | & Unit
No. 2 are very large. However, subsequently 04 of the Lol holders got their
bids cancelled through Hon’ble High Court. The area of such cancelled 04
large size contracts became available for fresh grant. It was decided to be
auctioned afresh by carving our small size blocks as compared to large size
areas auctioned in the December, 2013,

The area available for actual mining out of area of above said 04 units and a
few of other areas which earlier could have been offered due to some issues
relating to access road etc., were notified for fresh grant by carving out 33
Mining Blocks. While auctioning comparatively smaller blocks the total
area available for grant of mineral concession got further reduced to 1221.91
hectare,

At Present 02 big Mining Units and 31 Mining Blocks, having total area of

1825 hectare have already attracted bids in auction/c-auctions

9. Annual Capacity of Areas selected for mining of minor minerals

9.1

In order 10 make estimates of mineral deposits and mineable reserves of any

mineral a detailed exploration is required to be undertaken The economic life
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94

ot
L% ]

9.6

of a mine based on the mineral estimates including current mining production
plans are made on the basis of study taking into consideration the quantity
and quality of the minerals extracted during the reporting time, changes in
Economic Viability due to changes in prices and costs, development of
relevant technology, newly imposed environment or other regulations, and
data on exploration conducted concurrently with mining. It presents the
current status of the deposits, providing a detailed and accurate, up-to-date
statement on the reserves and the remaining resources.

However, in case of minor minerals like Boulder, Gravel and Sand as the
same are available in abundance and estimates can be made on the basis of
mineral seen at surface or through the area operated in past and on the basis
of permissible limits to excavale minerals.

The minerals are non-renewable resources, however, minor minerals found
in the river bed areas have pecuhar condiuon relating 1o muneral Teserves.
The minerals removed from the river bed areas get replenished after every
rainy season with minerals brought along with water from hilly areas. The
mineral reserves for mining on replenishment remain almost same every year
after rainy season.

On the other hand in case of areas outside river bed or any area used for
mining, the mineral reserves reduce after every year after mining operations.
Hence, total mineable reserves after mining gets depleted and the life of any
mine also reduces. This is a normal practice for mineral reserve estimation
for all types of mining activities other than river bed areas.

The mineral reserves for river bed areas are calculated on the basis of
maximum depth of 3 meters. The area multiplied with depth gives volume
and volume multiplied with bulk density gives the quantity in M.T. In case of
river bed areas per hectare area, maximum availability of mineral for actual
mining is 60,000 MT. However, as explained above the mineral excavated
from river gets replenished after every year, therefore, the same quantity
remains available for mining again and again. _

In case of areas outside river bed the maximum depth of 9 meters trom
ground level is considercd for caleulation of capacity of & mine. The area
multiplicd with 09 gives the volume and volume multiplied with bulk density

gives quantity of total mineral available in MUT. However, on an average half
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10.

10.1

10.2

meter to | m TS .
eter layer is of ordinary earth, so actual mineral can be excavated

up to maximum depth of about 08 meters per hectares area outside river bed
in general provides 1,60,000 M.T. of mineral.

Capacity of Minor Mineral Mines/ Areas selected for mining

The capacity of any mining area mainly depends upon of mineable reserves,
economical viability and demand of minerals. In most of the cases
particularly in respect of minor minerals the mineral deposits are found in
huge quantity. However, the demand of material depends upon other factors
such as ongoing infrastructure projects and other related private
constructions. The operation of other minor mineral mines in and around any

area/mine is one of the important factors affecting the production plan.

To illustrate for example if total demand of particular area for construction
material is “X” M.T. per annum, all operating mines in and around any
particular area depending upon market forces would be supplying the
material. Accordingly if operation in any of the mines stops, the demand of
the market would be met by the remaining operating mines. In other words
the production level of operating mines shall increase. The annual production
plan is prepared by mining contractors/lease holders considering their
maximum capacity. However, in all cases peak capacity in general may or

may not be achieved at any point of time.

As per documents submitted by the Mineral Concessionaires maximum
annual capacity of each of the 35 Mining Units/Blocks of District Yamuna

Nagar, are given as under :

Sr.

No. |

| _ Mining Area | Period| Name of Statusof |  Annual Present ‘|
. Unit/Block | (In (In Minor Granted of‘ Capacity as Status \
| Location | Heet) yrs) Minerals | Mineral | per
[ i Cnm:e:ssionI EC/Mining ]
i i } . | |l Plant/TOR |
5 . ! d ] | inlakh MT. l
1 I TR | I = bt S 1
Riverbed Mining Areas ,
I Yamuna Nagar R I| 10 [ Gm\;l, ‘  Yes ‘ 20.64- o Yc_L"t‘u—bc- ‘
I Unit-1 4897 | Sand, | Auctioned |
i (Tajewala) | |
| 1 |

B T i
|1- oulder ‘ |l B l__ - ]
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Sr.

' Mining

| Ne ) Area | Period.  Name of Statusof |  Annual | Present
| 91 Unit/Block (Hlv::t ) (In 1 Minor Granted of| Capacity as Status
‘ ? Location )| yrs) Minerals | Mineral per
' ! ' | Concession| EC/Mining |
. Plant/TOR
b . i in lakh MT.
| | Yamuna Nagar | 8 Gravel, Yes 120.00 Working l
by | Unit-2 | [ Sand, .
j (28 village) | 554.1 Boulder
1 | 3 e = .
! - Bailgarh- South 9 |Gravel, Sand, Yes 13.00 Working
{3 ! Block 28.00 Boulder |
g1 (YNR-B2
, |
["Bailgarh North 7 | Qravel, Yes 2144 | EC/ICTO
|4 | Block 44.00 | Sand, Awaited
l (YNR-BI1) _ ! Boulder -
i ) | i
. Mandoli | |10 | Gravel, Yes 8.58 Working
5 Ghaggar East | 20,18, Sand,
' Block 1 Boulder
(YNRB3) | | ——
" Mandoli | | 7 Gravel, Sand,  Yes 11.91 Working |
g | Uhaggar West | 25 s | Boulder |
' Block | ! l
___(YNR B4) ' -
| | Kanalsi Block 09 |Gravel, Sand, Yes 19.50 Working
| 7 | {(YNR B5) 44.14 Boulder
|
! | Jawrampur Jagir | 10 [Gravel, Sand,|  Yes 15.20 EC/CTO
| & | Block/YNR B6 | 33 58 Boulder Awaited
| e
i | Beertapu - | 7 |Gravel, Sand, Yes 6.15 Working
| 9. | Block 14.45 Boulder
| | (YNRB7) ;
[ I Odhari North 10.00 9 Sand No 4.50 Area under
10. | Block YNR-B8 Consideratio
| n
|
: | Odhari South | 5698 10 Sand No 25.18 Area under
| 11. | Block YNR-B9 Considerat
[ I - = | ion
. | LapraBlock/ | 3428 7 Sand Yes 15.30 EC/CTO
| 12 YNR B10 i . Awaited
13| Pobari Block 9 | Sand Yes 11,00 | Working
| (YNRBI1) 23.05 J
— - 2 5 - - —_— — iy
18 Gumihalal 7| sand Yes 21.00 Working
North 44.02| | i
Block({YNRK ! |
IS5 U Gumthala ! L Sand | Yos | *31.8_8 ! Working :
South 4967, . i '-
| Block/YNR B- | ‘ | i
16 Jathlana Block 1 10 { q?.{il' I Yes 36 00 Working '
E "YNR bl2 | 10 2| | I
| 2 | !
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!— sr. | Mining_ Area | Period| Nameof | Statusof | Annual Present |
| No. | Unit/Block | (In | (In Minor Granted of| Capacityas | Status |
1 | Location | Heet)| yrs) Minerals Mineral per ‘
! | ' Concession| EC/Mining |
l l Plant/TOR '
| in lakh MT.
| 17| M T Karhera |07 | Sand Yes i 29.60 EC/CTO |
| Block/ 67.79 ' | Awaited |
; | YNR B-13 | | |
[18 | Nagla 9 Sand Yes 3860 | ECATO |
[ Rangraan/ 89.48 ‘ Awaited |
.| YNRB-l4 | | I
19| NaghiBlock/ | 10 Sand Yes |  33.30 EC/CTO |
| YNR B-15 17.25 Awaited \.
[ (- J I - RN P
. 120, |Dhanora Block/ Sand No 9.38 Yettobe |
| YNRB-13 1818 10 Auctioned |
T fron= Totl.=482.16 1
| Jl385.58 |
, | o N l —]
Qutside Riverbed Mining Areas
T Bhood Kalan [ [ 7 T Gravel, Yes 2.59 T_C“"P-
21 | (YNRBI9) | 1262 Sand, Closed
' Boulder Due to
| Bhood Majra 7 | Gravel, Yes 2.00 Temp.
22, | (YNRB20) 9.95 Sand, Closed
- Boulder Due to
l Kohliwala | 3 Gravel, Yes 2.50 Working
23 | (YNRB21& | 1359 Sand,
I 22) Boulder
: a Devdhar 8 Gravel, Yes 5.10 Working
i 24 ({ YNR B24) 31.87 Sand,
| : Boulder
I ————— . 1"‘*’““ = Malikpur=—== 8™ Gravel™ ™" Yes™1"""4.00 Working
l Khadhar 23.20 Sand,
' |25 | Block/YNR B- Boulder
; .' 28
1 Pipli Majra 7 Gravel, Yes 3.70 | . \Kiorking |
| . Block/ 18.20 Sand, : |
| 126 | YNR B29, 30 Boulder l 1-
| o | | |
i [ | Jaidhari Block/ 08 Gravel, Yes 9.10 ‘ Working
27 | "YNRB-33 48.60 Sand,
| ! Boulder ‘
. ! — - :
28 | Mandewala 8 | Gravel, Yes 22.80 | EC/CTO |
| (YNR B-3%) 15.00 Sand, | Awaited
S . Bouder | .| |
29 Chuharpur | 08 | Gravel, Yes 74.56 EC/CTO |
Block/YNR B- | 50 40 Sand, Awaited
l 26&27 | Boulder
| |
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\ Sr, | Mining . | Area | Period| Nameof | Status of r Annual Present |
| No. | Unit/Block | (In | (n '

Minor Granted of Capacity as Status
. Location Hect)| yrs) Minerals Mineral per
] i Concession EC/Mining
1 Plant/TOR
l . in lakh MT. |
| 30. I Begampur 8 Gravel, Yes | 5688 | EC/CTO ]
| | ONRDI) | 3950 Sand, | | Awaited |
t i Boulder
. |
= - — - |
‘31. ’lf Jaidhar Block 8 | Gravel, Yes 36.86 EC/CTO |
; | 'YNRB-34 25.60 Sand, Awaited
l -' Boulder
|
'32. | Nandgarh $ | Gravel, Yes 46.22 EC/CTO |
5 Block 29.60 Sand, Awaited
/YNR B36 Boulder
133 | Ismsipur | 5050 08 | Gravel Yes 76.96 EC/CTO
Block/YNR | Sand, | | Awaited
. B3Z . | Boulder | | : ]
' 34. | Haldari Gujar | —‘ 08 | Gravel, | Yes 70.43 EC/CTO
i { Block/YNR B- | 4680 Sand, Awaited
! 35 '| Boulder
TJS. Galauri Block/ | 08 Grav:aT, Yes 4.40 Working
5 YNR B 39 24.00 Sand,
Boulder
! Total= 439.43| Total= 418.1
| | G. Total area = 1825.01 hect. G.
rrotal=900.26

10.3  The annual capacities of above mines have been ascertained on the basis of

area available for mining and production plans suggested by the mineral

concession holders under their Mining Plan/ Application for seeking

Environment clearance. In case of the arcas not granted till now, the average
reserves had been taken into account. Further, the annual capacity of river
bed areas is calculated on the basis of assumption that the quantity lifted
during any year would get replenished after every rainy season. Whereas the
capacity of areas outside river bed has been calculated on the basis to total
mining reserves to be excavated during the period of mineral concession.

104" That as explained in for forging paras the demand of mineral 1s most crucial

factor in deciding the actual production of aiy mine or arca. In case of

district Yamunanagar, the operation of minor mineral mines towards
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Saharanpur side of U.P also has direct bearing. The total demand of mineral
in these areas can be estimated on the basis of past production of minor
minerals. During last 10 years the production of minor minerals excavated

are tabulated as below:-

| Year Boulder/Gravel/Bajri ~ Sand - Total |
| 1999-2000 ~ 8,68,970 ‘ 2,44,100 11,12,070
| 2000-2001 | 981,050 | 3,02,100 12,83,150

. 2001-2002 | 12,30,050 466,700 | 16,96,750

| 2002-2003 ~37,43,286 10,40,300 47,83,586 _{
' 2003-2004 25,40,800 it 24,40,800
! 2004-2005 13,52,008 7,58,800 21,10,808
| 2005-2006 23,13,476 14,67,252 ~ 37,80,728
. 2006-2007 11,81,600 14,46,000 26,27,600
| 2007-2008 14,23,000 14,07,000 28,30,000
' 2008-2009 12,15,000 12,88,000 25,03,000
Total | ©1,68,49,240 63,67,052 2,52,69,492
Average | 16,84,924 | 6,36,705 | 25,26,949

The perusal of above would show that on an average about 25 lakh M.T.
minor mineral per annum was being excavated from minor mineral mines of
district Yamunanagar. Most of the excavation is undertaken in the river bed areas
where minerals excavated get replenished after rainy season due to fluvial action.
Even annual demand after 2008-09, is considered to have been accelerated with a
rate of 10% every year, the demand for present shall about 45-50 lakh M.T. per
year. Approximately 75% of the minerals are likely to be excavated from river bed
areas. Accordingly, it is estimated that about 25-30 lakh M.T. would be excavated
from various parts of river bed areas, spread over approximately 1385 hectare
having estimated capacity of 482 lac MT per annum. The requirement would be
less than 10% of the annual capacity of all river bed areas used for actual mining.

The quantity of actual mineral to be excavated even remains at optimum
level, the replenishment rate is still iligﬁcr. Though there is no specific study
available on the quantity of sedimentation/ replemishment but the same 1s directly
proportionate to the area of catchments, Geological formation of the area of
calchments, gradient and water flow of the river etc. The area in question is
situated n the foothills of Shivalik range, being very young in Geological
formation. The region 1s extremely important because it is the prime source of

sediments, with a number of steep gradient torrents transport downstream to the
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plan. The huge quantity of boulder and gravel settles immediately after reaching
plane areas and thereafter fine sand gets deposited. The department is planning to

study annual replenishment rate by taking time to time MRL readings of river bed
areas.

11. DETAILS OF ROYALTY/REVENUE RECEIVED IN LAST

THREE YEARS.

'Sr. IYear | Revenue(InRs) j
Sr. | Year i  Revenue (InRs) _
1 [2014-15 | NIL (Mining Closed) |
2 |2015-16 NIL (Mining Closed) _1
3 [201617 @ [2474,22307/- _

12. DETAILS OF PRODUCTION OF MINOR MINERAL OF
LAST THREE YEARS.

'Sr. | Year B - | Production (In MT) |
1 2014-15 ) NIL (Mining Closed)

[2 2015-16 NIL (Mining Closed) j
'3 [2016-17 13,68,302-00 |

13. PROCESS OF DEPOSITION OF SEDIMENTS IN THE
RIVER OF DISTRICT.

The deposition in a river bed is more pronounced during rainy season
although the quantum of deposition varies from stream to stream depending upon
numbers of factors such as catchment, lithology, discharge, river profile and
Geomorphology of the river course. It has been observed that during rainy season
all of the pits created due to excavation of minerals are completely filled up and as
such the excavated area is replenished with new harvest of minerals.

In order to calculate the mineral deposits in the stream beds, the mineral
constituents have been categorized as Clay, Silt, Sand, Gravel and Boulder.
However during present calculation, the waste material 1,e silt, clay which vary
from 10 to 20% in different streams have been included in the total production. The
mineral reserves have been included only upto 1.00 meter depth although there are
some portions in the river beds such as channel bars, point bars and central i1slands
where the annual deposition 1s raising the level of river bed thus causing shifing of
the rivers towards banks resulting in to cutting of banks and at such locations,

removal of this material upto the bed level is essential o control the river flow in
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its central part to check the bank cutting. While calculating the mineral potentials,
the mineral deposits lying in the sub-tributaries of that particular stream/river has
not been taken into consideration. Since these mineral deposits are adding annually
10 the main river, the mineral deposits will be much more.

The mmportant rivers/streams of the district are Yamuna, Somb, Boli,
Sarasvati, Chautang, Rakshi, etc. Yamuna River rises from the snow-clad peaks of
the middle Himalayas at Yamnotri, enters the district from its northeastern corner
though a narrow corridor in the Siwaliks. River Yamuna enters plain area for the
first time from Yamuna Nagar and running through the district which forms the
eastern boundary with the neighboring District Saharanpur. This boundary is also a

state boundary. The Somb river originates in the Shivalik hills near Adi Badri in

nadi joins the somb nadi near the Dadupur and after combining both nadi’s join the

Yamuna river at Mehar majra. The Historical river Saraswati also originaies from
the place named Adibadri in the district. The rakshi stream takes its birth in the
rolling foot hill plains while the Chautang and Sarasvati rivers originate in the
lower hills. Generally, the slope of the district is from north-east to south-west, in
which direction of most of rivers/nadis/rainfed torrents flow down. The Higher area
that is not flooded in rainy season is called Bangar and the lower flood prone area

is called Khaddar.

14  GENERAL PROFILE OF THE DISTRICT.

Country India I
—_——— - - _ —
State Haryana
r — - e ——— eyl
. Headquarters 'Yamunanagar -
~ Sub Divisions | Jagadhri, Bilaspur, Radaur
Tehsils | Jagadhri, Chhachhrauli, Bilaspur,Radaur )
Sub Tehsils | Sadaura, Mustafabad, Khizrabad
Arca ' 1,756 Sq. km (678 sq nm) o ‘
Population (2001)
+ Total [ 12,14,162 '
| ® Density 1 590/5q. km (1,500/s¢ mu) ‘
Demographics
" * Sex ratio | 862
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i o —— : -
| Website | Official website (ynr.nic.in)

15.  LAND UTILIZATION PATTERN IN THE DISTRICT.

In District Yamuna Nagar, most of the areas are utilized for Agriculture and

Horticulture, some area is used for Mining and rest of land is forest.

16. PHYSIOGRAPHY OF DISTRICT.

The district is divided into four Physiographic units:-

e Siwaliks

e Dissected Rolling Plains

e Interfluvial Plains

e Active and Recent Flood Plains

» Relict Plains

Siwaliks hills - Siwalik hill ranges occupy the northern fringe of Yamuna Nagar
district and attain the height up to 950m AMSL. The hills are about 500m high
with respect to the adjacent alluvial plains. These are characterized by the broad
tableland topography that has been carved into quite sharp slopes by numerous
ephemeral streams come down to the outer slopes of the Siwaliks and spread much

of gravels boulders, pebbles in the beds of these streams.

Kandi Belt — A dissected rolling plain in the northem parts of district is a
transitional tract between Siwalik Hills and alluvial plains. It is about 25 km wide

and elevation varies between 250 and 375m AMSL,

Interfluvial plains — This tract is part of higher ground between Ghaggar and
Chautang and includes high mounds and valleys. In general, the slope is from

northeast to southwest.

Active and recent flood plains — This plain is narrow tract along river Yamuna in

the district.

Relict wedge plain — This is almost in alignment (o the surface water divide

between the westward flowing Ghaggar and eastward flowing Yamuna River.
17. Rainfall data:- Months Wise

Monthly Normal Rainfall Averages of 5 year (2011-15) in Milimetre
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| Sr. no._ -I Month

. | 2011-15 .'
‘_i 1 January 1| 32.5 |
'3 [Febray  |465
%3 March 289 %
R X — TV ]
| 5 jMay - 205

26 (June g0
7 July 2680

‘F‘S August 331.0 4|

9 . September 108.6

10 1 October l 14.0 B ]

{1l November 12,6 1

: 12 December 20.6

| Total - |1075.2 ll

18. GEOLOGY AND MINERAL WEALTH:-

The north-eastern and central part ot Haryana is predominantly
characterized by sedimentary lithology in the sub-Himalayan zone comprising
Subathus, Dagshais, Kasaulis and Siwaliks. A general Regional Stratigraphic

sequence in the area is given in the table.

Table: Regional Stratigraphic sequence

[ Age Super ' Group | Formation Lithology ]

'_ Group .

‘ Holocene Newer alluvium and | Gravel, Sand, Silt,
Newer Aeolian | Clay, Limestone,

] I Deposits | gypsum

| Lower to | o Older alluvium and Gravel,_hg}cy sand, silt |

| upper | older Aeolian | clay  brown  sand,

 Pleistocene | o deposits calerete '

Lower 10| ' Upper | Boulder Conglomerate,  sand |

| Middle | Siwalik | Conglomerates stone, silt. Clay

| Pleistocene | ! | formation |

| Upper l | Pinjore Formation | Coarse gnt, red sand

Pilocene J ' | | stone and clay,
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. . —
| | i conglomerate ]
|

‘ | Tat rot formation Friable Sand Stone and
' | f 3 | variegated clay
F | Middle | Dhokpather ' Brown Sandstone and
Siwalik | Formation | variegated clay
Nagri Formation Hard grey sand Stone
“and minor shale

Lower Nahan Formation Course gritty, cia} “and |
Siwalik red sandstone often |
calcareous, brownish | !
5 shale  with  lignite |
' : | lenticels greenish white
quartizite
Grey and stone, green 1|
shale and grey clay |
T Dagsai Formation Purple sand green sand |
stone, deep red gritty, |
clay, white sand stone
with ferruginous |
L ] ' concretions |
- Upper Subathu Formation | Sandstone ~with  grit |
| Eocene clay. Impure
| fossliferous limestone
' calcareous slate,
' greenish shale and dark
'f___ I (S S brown quartizite
| Pre- ‘ Tunda pathar Tickly bedded,
' Proterozoic stromatolite limestone
' with carboniferous
L | shale and quartzite

19. District wise detail of river/stream and other sand sources:

Lower Sirmur Kausauli Formation
| Miocene

S.No.| Name Origin End inl width | Length Rem

| 01.’ C.G. in arks
River an Distt.

| Yamuna Origin inf Gumthala  0.6KM ?OKM

: River Haryana
l 2 Somb Nadi Ranjitpur Dadupur  0.06 KM| 40KM Meet

' in
| S — — e — — e — _L_ — S ——— Dad

20. List of Vll]di—_’_Eb where minor m
inerals (Gravel, B
Sand) are avanlable tuer and.

* As per above at the para no. 10.2
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21.  Drainage system with description of main rivers

5 S. \ Name of the river Area drained (Sq. Km) | % Area drained
{ No.
1 I Yamuna River (1376 km)*_21265" j _T _9_5_______
] _____ e ———— . B =

21.1 Salient Feature of Important Rivers and Streams:

I S. [ Name of the River Oﬂ Total Length in | Place of origin Ali:itl:lde at |
' No. | Stream the District (in Origin |
| Ckm |
‘1 | River Yamuna 70Km | Yamnotri | 329] mts
bk Or 10797
feets _1
2. Somb Nadi 50 Km Ranjitpur .
| Pomon of the i Length of area | Average Area leneablc I
l River or Stream ‘ recommended | width of area recommt?nded mmerz%l
' Recommended | for mineral | recommended | for ~ mineral | potential
 for Mineral | concession (m for  mineral | concession \ (in  metric |
Concession kilometer) concession (in square | tonne) |
i (in meters) meter) (60% of
! , total
| 5 mineral :
i potential |
} 50 km 70 400 meters | 2,40,00,000 | 540  lakh |
| Sqm | MT |

Mineral Potential

Boulder, Gravel, Sand ( In Sand _( In lakh | Total Mineable Mineral
lakh MT) MT) Potential (MT)
654.52 245.74 900.26

Annual Deposition

' 236.42 | 245.74 482.16 - ‘:
= k. e e R s = —

. = = S - J
[s. | R:vu ] Portion of | Length of | Average | Area ‘ Mineable |
' No 'or | the river or | area width  of '; recommend | mineral |
I ‘ Stream I stream recommen | area ed for | potential

| recommend | ded for | recommen | nmineral (in metric |

i ed for | mineral ded for | concession | tonne)

I mineral concession | mineral (in  square :, (60%  of ;
| | | concession | (in concession | meter) | total
| | | kilometer) | (I meters) | | nuneral |
L | . _— ; | potential)
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i R DA R A |

l

e e S w— _% S—

| District

¥
R B —— - - T_ o
Total for the | 50 KM 70 KM 400 Tﬁoﬁaﬁw*{% &ﬂ“"‘
= |

Sgm

— = et

22, Reclamation and Restoration of mining area and provision of

Fund for the same:

22.1 As explained in foregoing paras mining in river bed areas takes place only up

to a maximum depth of 3 meter from existing river bed level, that too in
central 3/4" of the river bed. The material brought by the river due to fluvial
action fills the void created in the process of excavation. In this way the area
operated/ used for excavation of mineral from rivers gets reclaimed after
every rainy season. Further, in the river bed areas there are no flora and
fauna. Accordingly as such river bed mining does not create any ecological
impact. The excavation of minerals from central part of the river in fact

provides void/space for settlement of sediments without raising the river bed

level.

22.2 As it is well known that rising of bed level results in river meandering (change

22.3

of course) and in the present day the change of course of any river results in
tloods and damages. Though sometimes areas in and adjoining river banks
are affected because of unforeseen circumstances/water stream due to heavy
rains.

Further, the area outside river bed requires levelling reclamation and
restoration after mining. The land owners take compensation from the mining
contractors in lieu of surface rights. The areas after mining are levelled by the
contractors or land owners (depending upon mutual settlement between the
contractor and land owners) to make the land reusable for cultivation. In
order to ensure that areas after mining in case needs reclamation/restoration

are properly dealt/restored.

22.4 The State Rules, 2012 appropriately provide provisions of R&R Fund namely

“Mines and Mineral Development, Restoration and Rehabilitation
Fund™. The mineral concession holders are hable to deposit an amount equal
1o 10% of the dead rent or royalty or contract money paid to the state for
Restoration and Rehabilitation works. Further, the state also contributes 5%

of the amount received by it on account of the dead rent or royalty or contract
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money In a financial year to the Fund. The Fund has been created only for
funding of the restoration or reclamation or rehabilitation works in the sites
affected by mining operations. The Fund can be used for creating common
facilities for the benefit of community in and around areas where mining
activities are undertaken, development of infrastructure facilities for orderly
growth of the mining operations and allied activities and other related

works/schemes.

22.5 In compliance with amendment in the Mines and Minerals (Development &

22.6

Regulation) Act,1957, vide which Section 9B has been inserted making it
mandatory to form District Mineral Foundation(DMF) in each district, the
State has recently(19.12.2017) notified Haryana District Mineral Foundation
Rules-2017. The Foundations shall work for welfare and benefit of persons
and areas affected due to mining operations. 1/3" of the amount collected in
“Mines and Mineral Development, Restoration and Rehabilitation
Fund” shall be transferred in the DMF Fund. The projects to be carried out
under Pradhan Mantri Khanij Kshetra Kalyan Yojna shall be
implemented by the District Mineral Foundations.

The areas operated in past in the district Yamunanagar were restored (river
bed filled up with sediments brought by fluvial action and areas outside river
bed levelled by land owners for cultivation). However, some of the areas used
for mining in land falling outside river bed were not put in use by private land
owners after mining for the reasons known to them. The private land owners
could not have been insisted for undertaking cultivation, in case they don’t
choose for the same. A few of the patches of such un-reclaimed areas are
existing in and around crusher zone areas in village Ballewala, Diowala,
Mandewala and Kohliwala. In this area over a period of time some rain water
get collected and remains wet for quite long every year. The same had no
ecological impact on the ecology of the area. As a matter of fact such areas

are acting as water recharge zone as well as wet land.

Conclusion:

In district Yamunanagar a total of 1825.01 hectare arca has been identified for

mining of minor minerals under 35 mineral concessions (at para 10.2), though

Page 26 of 27



STATE ENVIIII(‘)NMENT IMPACT ASSESSMENT AUTHORITY HARYANA
Bay No. 55-58, Prayatan Bhawan, Sector-2, PANCHKULA.

No. SEIAA/HR/2016/475 Dated: 27.06.2016

To
M/s Mubarikpur Royalty Company,
Punjab Stone Crusher, Mubarikpur-Ramgarh Road,
VPO-Mubarikpur, District-Mohali (Punjab)
Subject: Environmental Clearance for Mining of Boulder, Gravel and Sand

(Minor Minerals) Mines namely “Bailgarh South Block/YNR B2”

over an area of 28.00 Ha. Falling in Village-Bailgarh, Tehsil-

Chhachhrauli, District Yamuna Nagar, Haryana.

This has reference to your application transferred online !'y MoEF &
CC. Gol to M. S. SEIAA on 16.04.2016; hard copy received on 21.04.2016 and
subsequent letter dated 01.06.2016 seeking prior environmental clearance for the
above project under the EIA Notification, 2006. The proposal has been appraised as
per prescribed procedure in the light of provisions under the ETA Notification, 2006
and subsequent amendments on the basis of the mandatory documents enclosed with
the application viz., Form-1, Pre-feasibility report, copy of approved Mining Plan,
EIA/EMP on the basis of approved TOR and the additional clarifications furnished in
response to the observations of the EAC of MoEF & CC, Gol and State Expert
Appraisal Committee (SEAC) constituted by MOEF & CC, GOl vide their
Notification 21.08.2015, in its meetings held on 06.05.2016 and 01.06.2016.
[2] The EAC/SEAC has examined the application and noted that the
proposal is for Mining of Boulder, Gravel and Sand (Minor Minerals) Mines namely
“Bailgarh South Block/YNR B2” Falling 1n Village-Bailgarh, Tehsil-Chhachhrauli,
District Yamuna Nagar, Haryana over an area of 28.00 Ha. The Mines & Geology
Department Haryana has granted for an area of 28.00 Ha “Bailgarh South Block/YNR
B2 at Village-Bailgarh, Tehsil-Chhachhrauli, District Yamuna Nagar, Haryana vide
LOI dated 19.06.2015. The project proponent has submitted approved mining plan
dated 23.02.2016. The public hearing was conducted by HSPCB on 09.03.2016. The
EAC/SEAC has appraised this project as category B-1 NOC from Forest Department

has been obtained.



Brief details of the project:

1. | Category/Item no. (in schedule): | 1 (a) B-1 N

2. | Location of Project

Village-Bailgarh,  Tehsil-Chhachhrauli, — District
| Yamuna Nagar, Haryana

3. | Project Details Khasra No. Mining of Boulder, Gravel and Sand (Minos
Minerals) Mines namely “Bailgarh  South
Block/YNR B2"” over an area of 28.00 Ha.

. : : |
1 Production capacity - 13,00,000 TPA (@173 Trips/day (25 MT) |
l 4. | Project Cost 8.50 Crore
l 5. | Water Requirement & Source | 43 KLD through Tankers |
1: . Dust suppression o 25 KLD |
! 'g Plantation | I5KLD J. |
|| Drinking 3 KLD |
6. | Environment Management Plan | 34 lakh
| Budget = =)
| 7. E CSR Activates Budget 20 Lakh
8. | Production The proposed production for the five years is @

E 13,00,000 TPA. The ultimate pit limit 1s 3 m bgl 0:1'I
i 2 meter above water table which ever comes first.
|

R

9.  Corner Coordinates of the lease

- area Co-ordinator| Latitudes Longitudes
|| Lease area | N 309 13°29.01'{ E77° 39734 59"
| N 109 B0 503027
. N 300 12°41.01°LE77° 302 6397 !
| ..
110, iGrcen belt/ plantation 1
Year of Plantation | Proposed Plantation ||
IRis 1000 Trees o —‘ I
| ye. 11000 Trees |
1 [ Yr. 1000 Trees ||
| VY [1000Tees
] | VY 1000 Trees 1
RIE l Machinery required Excavator, JCB, Tipers/Trucks, Water Tanker nghq

Vehicles/Geep and Maintaniance Van
The Authonity in its 92" meeting held on 15.06.2016 decided to agree with the

recommendations ol SEAC w0 accord Eovironment Clearance o this project by

imposing the following conditions -



(1]

12]

(3]

[4]

(3]

(6]

(7]

SPECIFIC CONDITIONS:

This Environment Clearance is granted for the proposed production of Boulder,
Gravel and Sand (Minor Minerals) for the five years (@ 13,00,000 TPA. The

ultimate pit limit is 3 m bgl or 2 meter above water table which ever comes

first.

Co-ordinator| Latitudes Longitudes
Lease area | N 30°13°29.01'1 E77° 30734.59”
N 30° 13’10.29'1 E77° 30'24.22”
N 30° 12°41.01'1 E77°30°17.97”

- M

The project proponent shall carry out mining activity strictly as per the
approved Mining Plan.

Environmental Clearance is subject to obtaining clearance, under the Wildlife
(Protection) Act, 1972 from the National Board of Wildlife, as applicable to the
project.

No muning activities will be allowed in forest area, if any, for which the Forest
Clearance is not available.

The Project proponent shall obtain consent to Operate from the State Pollution
control Board, Haryana and effectively implement all the conditions stipulated
therein.

Project Proponent shall appoint an Occupational Health Specialist for Regular
and Periodical medical examination of the workers engaged in the project and
records maintained; also, Occupational health check-ups for workers having
some aliments like BP, diabetes, habitual smokers, etc. shall be undertaken
once in six months and necessary remedial/preventive measures taken
accordinely. Recommendations of National Institute for labour for ensuring
good occupational environment for mine workers would also be adopted.
Project Proponent shall appoint a Monitoring Committee 10 monitor the
replenishiment study, traffic management, levels of production, River Bank

erosion and maintenance of Road etc.



9

(10]

[11]

(12]
[13]

(14]

[15]

[16]

The number of trips of the trucks shall not exceed 173 Trips/day (25 MT).
Transport of minerals shall be done either by dedicated road or it should be
ensured that the trucks/dumpers carrying the mineral should not be allowed to
pass thought the villages.

Project Proponent shall ensure that the road may not be damaged due to
transportation of the mineral; and transport of minerals will be as per IRC
Guidehnes with respect to complying with traffic congestion and density.
Excavation will be carried out up to a maximum depth of 3 meters from surface
of river bed one meter above from the ground water level of the River channel
whichever 1s reached earlier.

The pollution due to transportation load on the environment will be effectively
controlled & water sprinkling will also be done regularly. Vehicles with PUCC
only will be allowed to ply. The mineral transportation shall be carried out
through covered trucks only and the vehicles cawing the mineral shall not be
overloaded. Project should obtain ‘PUC’ certificate for all the vehicles from
authonzed pollution testing centre.

Washing of all transport vehicles should be done inside the mining lease.
Permanent pillars has to be constructed to demarcate width of extraction of
Reserve of Minerals leaving 25% of River width from the bank with depth of
1.5m below the ground and 1.2 m above the ground to observe its stability.
There shall be planning, developing and implementing facility of rainwater
harvesting measures on long term basis in consultation with Regional Director,
Central Groundwater Board and implementation of conservation measures to
augment ground water resources in the area in consultation with Central
Ground Water Board.

The Project Proponent shall also take all precautionary measures during rm’ning
operation for conservation and protection of endangered flora/fauna, if any,
spotted in the study area.

Main haulage road in the mine should be provided with permanent water
sprinklers and other roads should be regularly wetted with water tankers fitted

with sprinklers.




(18]

(19]

(20]

(21]

[22]

Provision shall be made for the housing of construction for labour within the
site with all necessary infrastructure and facilities such as fuel for cooking,
mobile toilets, mobile STP, safe drinking water, medical health care, créche

etc. The housing may be in the form of temporary structures to be removed

after the completion of the project.

No River sand mining shall be allowed in flowing water and no mining is

allowed in rainy season.

The project proponent shall submit annual replenishment report certified by an

authorized agency. In case the replenishment is lower than the approved rate of
production, then the mining activity/ production levels shall be decreased/
stopped accordingly till the replenishment is completed.

The project proponent shall ensure that no natural water course/water body
shall be obstructed due to any mining operations.

The dumping site selected and proposed shall be used for over burden dump at
the designated site within the lease area as per the approved mine plan. In no
case the overburden should be dumped outside the lease area.

Garland drains shall be constructed to prevent the flow of the water in the

dumps.

(23]

[24]

125]

Green belt should be developed as per the proposed plantation as given in the
proposal. Plantation should be carried out in phased manner.

Regular water sprinkling shall be carried out in critical areas prone to air
pollution and having high levels of SPM and RPM such as haul road, loading
and unloading point and transfer points. It shall be ensured that the Ambient
Air Quality Parameters conform to the norms prescribed by the CPCB.

Regular monitoring of ground water level and quality shall be carried out in
and around the mine lease. The monitoring shall be carried out tﬁur times in a
year-pre monsoon (April-May), monsoon (August), post monsoon (November);
winter (January) and the data thus collected may be sent regularly to MOEF

Regional Otfice, Chandigarh and Regional Director CGWB.



126]

(27]

(28]

[29]

[30]

[31]

Data o I ' i issi
n ambient air quality and stack emissions shall be submitted to Haryana
Pollution  Control Board once in gix

MOEF/NABL/CPCB/ Government approved lab.

months  carried out by

Vehicular emissions shall be kept under control and regularly monitored.
Measures shall be taken for maintenance of vehicles used in mining operations
and in transportation of mineral. The vehicles shall be covered with a tarpaulin
and shall not be overloaded. The project proponent shall ensure that the vehicle
must have pollution under control certificate.

The project proponent shall take all precautionary measures during mining
operations for conservation and protection of endangered fauna, if any, spotted
in the study area. A plan for conservation shall be drawn and got approved
from the Chief Wildlife Warden of the State before start of mining operations.
Necessary a!location of funds for implementation of the conservation plan shail
be made and the funds so allocated shall be included in the project cost. All the
safeguard measures brought out in the wildlife conservation plan so prepared
specific to the project site shall be effectively implemented. A copy of action
plan may be submitted to the HSPCB and MOEF, Regional Office, Chandigarh
within 3 months..

As envisaged, the Project Proponent shall invest at least an amount of Rs. 29.0
lakh per annum as cost for implementing various environmental protection
measures including recurring expenses per year.

A sum of Rs. 20.0 Lakhs/annum shall be earmarked by the Project proponent
for investment as CSR on socio economic up-liftment activities of the area
particularly in the area of habitat, health or education, training programme of
rural women & man provide the kit for employment generation. The proposal
should contain provision for monthly medical Camps, distributions  of
medicines and improvement in educational facilities in the nearby schools.
Details of such activity along with time bound action plan be submutted to
HSPCB/SEIAA Haryana before the start of operation.

Budgetary piovision of Rs. 10.00 lakh per year carmarked for the labours

working i the Mine for all necessary infrastructure facilities such as health



[32]

[33]

[34]

35)

[36)
(371

(38]

facility, sanitation facility, fuel for cooking, along with safe drinking water,
medical camps and toilets for women, creche for infants should be made and
submitted to HSPCB at the time of CTE/CTO/SEIAA Haryana. The housing
facilities should be provided for mining labours.

A Final Mine Closure Plan along with details of corpus fund shall be submitted
to the SEIAA well within the stipulated period as prescribed in the minor
mineral concession rules 2012..

The project proponent shall ensure that the EC letter as well as the status of
compliance of EC conditions and the monitoring data are placed on company’s
website and displayed at the project site.

The project proponent shall ensure that loading in Trucks do not exceed the
norms fixed by the Transport Department as per relevant rules.

The project proponent shall ensure approach roads are widened and
strengthened as per requirements fixed by PWD and district administration
before the start of the work.

The project proponent shall ensure supply of drinking water through RO.

The project proponent shall strictly adhere to the Sustainable Sand Mining
Management guidelines issued by MoEF & CC, Gol on 15.03.2016 and shall
ensure the compliance of the standard environmental conditions prescribed for
the sand mining in the said guidelines; in addition to the conditions imposed in

the environment clearance letter.

The project proponent shall carry out mining in semi mechanized manner using

manpower, tractor, trucks, JCB and excavator for king transportation.

GENERAL CONDITIONS:

[i]

[ii]

Concealing factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal
of this clearance and attract action under the provisions of the Environment

(Protection) Act. 1986,

Any change in mining technology/scope of working shall not be made without
prior approval of the SEIAA.



[iii]

[iv]

[vi]

[vii]

[viii]

[ix]

Any change in the calendar plan including excavation, quantum of mineral and
waste shall not be made.

Periodic monitoring of ambient ajr quality shall be carried out for PMq,
PM25,S0, and NOx monitoring. Location of the stations (minimum 6) shall be
decided based on the meteorological data, topographical features and
environmentally and ecologically sensitive targets and frequency of monitoring
shall be decided in consultation with the Haryana State Pollution Control Board
(HSPCB). Six monthly reports of the data so collected shall be regularly
submitted to the HSPCB/CPCB including the MOEF, Regional office,
Chandigarh.

Personnel working in dusty areas shall wear protective respiratory devices they
shall also be provided with adequate training and information on safety and
health aspects.

Occupational health surveillance program of the workers shall be undertaken
periodically to observe any contractions due to exposure to dust and take
corrective measures, if needed.

The funds earmarked for environmental protection measures shall be kept in
separate account and shall not be diverted for other purpose. Year wise
expenditure shall be reported to the HSPCB and the Regional office of MOEF
located at Chandigarh.

The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data
(both in hard copies as well as by e-mail) to the northern Regional Office of
MoLF, the respective Office of CPCB, HSPCB and SEIAA Haryana.

The above conditions will be enforced, inter alia, under the provision of the

Water (Prevention & Conlroll of Pollution) Act, 1974 the Air (Prevention &

Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and

the Public Liability Insurance Act 1991 (all amended till date) and rules made

hercunder and also any other orders passed by the Honb'le Supreme Court of

India Thgh Court of Haryana and other Court of law relating to the subject

mall .



[xi]

[xii]

[xiii]

[xiv]

[xv]

[xvi)

The Project proponent should inform the public that the project has been

accorded Environment Clearance by the SEIAA and copies of the clearance
letter are available with the Haryana State Pollution Control Board & SEIAA.
This should be advertised within 7 days from the date of issue of the clearance
letter at least in two local newspapers that are widely circulated in the region
and the copy of the same should be forwarded to SEIAA Haryana. A copy of
Environment Clearance conditions shall also be put on project proponent’s web
site for public awareness.

All the other statutory clearances such as the approvals for storage of diesel
from the Chiet Controller of Explosives, Fire department, Civil Aviation
Depirtment, Forest Conservation Act, 1980 etc. shall be obtained, as may be
app!icable, by Project Proponent from the competent authority before the start
of m .ing operation.

That the grant of this Environment Clearance is issued from the environmental
anglc only, and does not absolve the project proponent from the other statutory
obli-tions prescribed under any other law or any other instrument in force.

The le and complete responsibility, to comply with the conditions laid down
in al other laws for the time being in force, rests with the industry/unit/project
propoinent. Any appeal against this environmental clearance shall lie with the

Nat: nal Green Tribunal, if preferred, within a period of 30 days as prescribed

und -cction 16 of National Green Tribunal Act, 2010.

The o “thodology of mining shall be strictly as per orders passed by Hon’ble

NG 'lon’ble Supreme Court from time to time.

The roject Proponent shall not disturb/damage the position of studs in river

bed . also not to damage the river banks and not to degrade the river bed in
any Her. |

Any 1 which has been banned by any authority/courts shall not be used for
mii vt

D

< ol nining to be maintained from Pucca Hydraulic structure/ Bridges

shic

Or1d

o perapproved mining plan/ guideline issued by MoEF & CC/ Court



pr

[xvii] Qua

allo

[xviii] The

repu
Endst. No.
A ¢
L. The
bagh
2. The
Go-
3. The
4. The ;

't 'mming allowed in the river will be actual replenishment or mining

- whichever is less.

‘eet Proponent should set the Probable replenishment checked from the

" institution.
Sd/-
Member Secretary,
State Level Environment Impact
Assessment Authority, Haryana, Panchkula.
\A/HR/2016/476-9 Dated: 27.06.2016

" the above is forwarded to the following;
cetor (IA Division), MoEF&CC, Gol, Indra Paryavaran Bhavan, Zor
‘|-New Delhi.
‘onal office, Ministry of Environment, Forests & Climate Change,
'ndia, Bay’s no. 24-25, Sector 31-A, Dakshin Marg, Chandigarh.
man, Haryana State Pollution Control Board, C-11, Sector-6, Pkl.

-lor General, Mines & Geology Department Haryana, Chandigarh.

Sd/-
Member Secretary,
State Level Environment Impact
Assessment Authority, Haryana, Panchkula.
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